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1C.30  mi 	No body i pr3snt on bcIJf 
or th applicant. 

List on 24/8/01 for admjuajon 

Membar 

(C ( ( I(3 

nib 
24.8.01 	 Lint on 3/9/01 to onblu this racpdndunt 

to obtincj nOC.3cigry inutructjor,n. 

Vico-Chajrrjn 
cib 

	

3.901 	Sri oChuuhn, inorriaci coun,ij ror t) 

appiint, oy that 4W not gt thb copy of tkJ 

raply filed Dy tfr Lapondntc. 	 Roy, X1,4fI,/4 
luarnod Sr.C.G.5.C. has pro'njn,d to givu the copy 

of the reply to hin tdthjn a dy. 

Lidt on 19/9/01 ror acimjsnjon, 

nib 

	

19.9.2001 	List the matter on 26.9.2001 

for consideration of admission. 

Vice-Chairman 

trd 

_f... 	-.i• 
26 .9 .01 	Admit. Call, for the recorc1o. The 

respondents are ordered to file written 
statement within one month. 

List on 21.11.01 for ordor. 

/ 
I ,- 

VideChajrm 
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21.11.1 	
i'our weeks time is alloWed to enable 

the respondents for filing of written 

acatement. List on 19.12.2001 for written 
statement & furttr orders. 

Vice_Chairman 

trcj 
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20.3.02 

VcemChajrman 

Written staene1it has not been, filed. 
'ist on 20.3.0? to enable the respondents 
.0 file wt4tt4i  statement. 

I 
I 

Vjce-'Chairinan 

M the request Of t4r.A.DGb Roy, 

S.C.G.S.C* fotirweeks,time is allowed 

for filirg of i'titGn' atatent. List on 

24.4.02 for orders. 

Him 
2002 

bh 
11.5,02 

List the case on 17.5.2002 to enable 
e respondents to file written statment.'. 

Vice-chairman 

No wxitten steatemerit has been IiledH 
hough opportunities wre given. List th&:' 

atter for heari.ng on 21 ..2O02. MGarh2.le, 

he Respondents may file ,ritten statem..erit, 

fany. 

mb 
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Note 	of Regi stry  
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1.6.2002 Heard Mra3Chouhan, learned counsel 
or the applicant and also Ir..A.Deh Roy,Sr. 
..s.c,, 

for the respondents. 

writtc!n statement has been filed 
tcxiay. List the matter for further bearing 
On 12.7 .2fO2. 
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- I 	 Member 
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is 
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/ 

j19. 7. 02 
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udgrnent delivered in àpen Court. 

Kept in separate sheets, hpplication is 

dimissed.No costs. 

Manber 
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Order of the Tribunal 

List on 16.1. 2..to enable the 

respor1ents to f1eiritten statement. 

LaIan 

S 

- 	
List on 15.2902 to enable.the respop 

.etofile written statement. 

Vice-Chairman 

Written statiaent has not been filed 
List on 20.3.02 to enable the respondents 
to file written statement. 

Vice-Chairman 

.?t the request of Mr.Deb Roy, 
.r,CoG.S*C. .foweèks time is allowed 

for filirg of written statement. List on 
244.02 for orders, 

Member 

List the case on 17.5,2002 to enabi 

he respondents to file written statment.. 

vice-chairma 
o
f 

No wrtten steatement has been ri1e 

though oppounities were given. List the 

matter for hearing on 21.6.2002. Meanwhile, 

the Respondents may file. written statement, 

if any. 

Member 

mb 
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CENTRAL ADMINISTRATIVE TRIDUAL 
GUN1HT I DENCH 

No 	168 	 of 	20fl1. 

DATE OF DECISION 

of 

Rabia Nunja I1 	
APPLIC?yT(S) 

J 

I 	Sri S. Chouhan 
Afl\I( CT 	PV 	

illi: API,T 

VERSUS - 

Union of India & Ors. 

RESPC'TII;'J\J,j. 5) 

Sri 7.Deb ROY,Sr.C.G.S.0 

LD Ci 1 	 TN 
R } SPCNNENfu. 

MR K.K.SHARM, DMN. MEMBER. 

I1.L 

1. !heth Reporters of local papers may be alloved to ccc 
the j udjrient ? 

2 	To be re -Ferred to the R;porter or not ? 

3 LLsther their Lordshipe wieh to see the fair copy of the 
draent ? 

4 	c1ether he judgmet li to be circuited to the other Benches ? 

Judgment delivered by Hon 'ie kdmn. Member. k U 	- 
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CENTRAL AOMTNISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 168 of 2001. 

Date of Order : This the 19th day of July,2002. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Rahia Nunia, 
Stenographer (Retired), 
All India Radio, 
Malugram, Silchar, Assam, 
Silchar-788001. 

By Advocate Sri S.Chouhan. 

- Versus - 

The Prasar Bhar.ati (Broadcasting 
Corporation of India), 
represented by its Chairman, 
New Delhi. 

The Member (Personnel), 
Prasar Bharati Broadcasting 
Corporation of India, 
New Delhi. 

The Station Director, 
Prasar Bharati, 
Silchar. 

Applicant 

.Respondents. 

By Shri A.Deb Roy, Sr.C.G.S.C. 

ORDER 

K.K.SHARMA,ADMN.MEMBER, 

In this application under Section 19 of the 

Administrative Tribunals Act 1985 the applicant has sought. 

the following reliefs 

(1) Proforma promotion as Head Clerk from 30.1.1984 

(if not from 26.6.83) and as Administrative Officer with 

effect from 29.9.94, 

(ii) Pay and allowances the applicant would be 

entitled if proforma promotion is given to the post of 

C 
	 Head Clerk and Administrative Officer as above, 
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Consequential 	adjustment 	of 	pensionary 

benefits. 

2. 	The applicant entered service in All India Radio, 

Silchar as Stenographer Junior Grade on 23.11.72. He 

passed the departmental examination for promotion to the 

post of Head Clerk/Accountant/Senior .  Store Keeper on 

30.12.1981. The applicant was given an offer of 

appointment as accountant at Imphal on 30,4.82. The 

applicant did not accept the offer and prayed for 

promoting him to the same post at Silchar. The applicant 

was iformed that it was not possible to post him at 

Silchar and applicant was placed under ban for promotion 

to higher post for one year with effect from 25.6.82. The 

applicant was placed under suspension on 18.4.83 	and the 

departmental proceeding 	was 	initiated on 	18.7.83. The 

applicant was exonerated from all the charges by the 

President of India as communicated to him by order dated 

26.7.94. Consequent to the Presidential order the Station 

Director, All India Radio, Silchar passed the following 

order on 30.3.95 : 

to 

	The services of the applicant will be regularised 

The applicant will he entitled to full pay and 

allowances with effect from the date of suspension i.e. 

18.4.83, 

The applicant will be entitled to all the 

benefits of leave, pension, LTC etc. during the entire 

period with effect from 18.4.83 and it will count towards 

L 	
increment. " 
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The applicant applied for premature retirement on 18.3.199 

on medical grounds. It is stated that during the period of 

suspension of the applicant from 18.4.83 to 30.3.95 a number 

of applicant's juniors were promoted to higher post. The 

applicant ha, referred to the case of Shri k.B.Dhar, who is 

junior to the applicant and was promoted as Head Clerk with 

effect from 30.1.84 and was promoted as administrative 

Officer with effect from 22.9.94. The applicant seeks the 

same benefit as given to his junior Shri A.B.Dhar with effect 

from 30.1.4 as Head Clerk and 22.9.94 as Mmistrative 

Officer. After premature retirement the applicant submitted a 

representation dated 26.3.97 to the Director General, All 

India Radio for granting the benefit of retrospective 

promotion and consequential pensionary benefits. Due to the 

non disposal of the representation the applicant filed an 

application being O.7.128/98 before the Central 

Administrative Tribunal, Guwahati Bench. It was disposed of 

on 27.8.98 whereby direction was given to the respondent 

No.'2,he Director General of All India Radio to dispose of 

the representation within one month by a speaking order. By 

memo dated 25.1.99 the respondents rejected the applicant's 

claim. Hence this application. 

3. 	Heard Mr S.Chouhan, learned counsel for the applicant 

who argued that the applicant had been wrongly dismissed from 

service on the basis of proceeding initiated against him and 

that he was finally exonerated by the Presidential order. 

contd. .4 



Since the applicant was exonerated from all the charges the 

applicant is entitled to all the benefits including 

promotion. The applicant is suffering on account of premature 

retirement as he is getting meagre amount of pension. The 

applicant should be given all benefits which he would have 

othewise got had he been continued in service. 

4. 	The respondents have filed the written statement and 

Mr A,.Deb Roy, learned Sr.C.G.S.0 appeared on behalf of the 

respondents. ThOugh Mr Deb Roy argued the application on 

merit he also emphasised the point of limitation. It is 

stated that though the applicant proceeded on voluntary 

retirement with effect from 18.3.96 he filed the O.7\.128/98 

on 27.8.98 i.e. two years after taking voluntary retirement. 

The Tribunal gave a direction to the respondents to pass a 

speaking order on the representation of the applicant dated 

26.3.97. The applicant came to Guwahati onseveral occasions 

toagitate the appointment of his son on compassionate ground 

and thus he allowed the limitation period to pass. The 

speakig order was passed on 25.1.99 (nnexure-9to the o.\) 

and the applicant has filed this application on 8.5.2001 i.e. 

after more than two years from the date of the speaking 

order. The learned Sr.C.G.S.0 argued that the application is. 

hopelessly delayed. The applicant did not claim his promotion 

before his retirement and also not within the limitation 

period. The applicant also did not press for his formal 

C
promotion after exoneration of the charges in March 199 or 

contd.. 
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even before seeking voluntary retirement from 18.3.96. Only 

after retirement and after ensuring that his son got 

appointment on compassionate ground the applicant has claimed 

proforma promotion with retrospective effect. 

5. 	I have carefully considered the submission made by the 

learned counsel for the parties. The case of the applicant is 

for, getting promotion with retrospective effect. The 

applicant was exonerated with effect from 30.3.95. If the 

applicant was serious about getting promotion he should have 

been applied for promotion at that time. The applicant filed 

the representation for promotion only on 26.3.97. This is 

much •after the exoneration of charges against him and much 

after retirement. He has also filed the application more than 

two years after the speaking order. It is not disputed, that 

the applicant has been negligent about his right. He did not 

care to apply for relief at the appropriate time. The 

applicant's 'case is clearly hit by limitation. Without going 

into the merits of the case I am inclined to accept the 

objection of the respondents that the application is barred 

by limitation under Section 21 of the TSdministrative 

Tribunals Act. 

The application is accordingly dismissed as barred by 

limitation. There shall, however, be no order as to costs. 

K.K.SHk 
7WMINISTR7TIVE MEMBER 
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IN THE C4TRATJ AU4INISTRATIVE TRIBUNALs stUWAH1kITI BENCH 

O.A. NO. 	 ±12001 

BETWEEN 	- 

R1a Nunia, stenographer (Retired)All 

India Radio, Silcbar, Assn, Malugra, 

Silchar-788001. 
ADDlicaii 

AND 

3. • The Prasar Bharati (Bro adroast Ing 
Corp.rati.n of India) 
represented by its Chairmafl 
New Dethi. 

2, The Mber (Person a].) the Prasar 
Bharati Broad-Casting Corp.rati.n 
of India) 
New Delhi.:. 

3 4  The Station Director, •-prasar ,  Bharti 
Silhar-788001.' 

•...Resk, r4eflt 

DETAILS OF APPLICATION 

1• PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE : 

The present ip plicatiofl under Section 19 of the 

Adninistrative Tribunals Act. 1985 is not directed 

against any specific order but the same is for 

redressal of the Applicant's grievances in regard to 

the failure of thE Respondents in conferring Upon the 

Applicant the benefits pertaining to the promotions to 

which Applicant was entitled to during his service 

career and which were not given to him because of the 

imposition of penalties upon him by the Respondents. As 

the penalties imposed upon the Applicant wer• 

subsequently quashed and cDnsequential benefits were 

given to the Applicant as a result of the Presidential 

/ 



order s  the ?plicant also becne entitled to those very 

promotions which ought to have been given to him but 

could not be given to him primarily clue to imposition 

of t1ose very penalties which were later on quasbeiw  

Now, since the ?plicant has been superannuate, he 

has come before this Hon tble Court through the present 

application seeking proforma promotion order from 
----. 

26 4 6 83 as He atSLC rk and from 22,9,94 as 

Administrative Officer with the consequential reliefs 

pertaining to payment of difference in: pay and 

allowce coupled with necessary adjustments in 

pensionary benef its due to conferment of benefits of 

proforma promotions 	 - 	 - 

2 JURISDICTION OF THE TRIBUNAL : 

The applicant declares that the subject matter of 

the instant application for which he is seeking 

U- 	edressal is well within the jurisdiction of the 

> Hontble Tribunal, 

LIKITATION 
J Lw 

The applicatidfl is bar by limitation and the 

seper at€ appi ic at ion for con don at ion of del ay Under 

Section 21 of the AdministratiVe Tribunal Act,1985 

Is filed, 

$\ I' 

a FkCTS OF THE CASE S -  

41 That the plicant is a citizen of India and as 

such, he is entitled to all the rights, privileges and 

protections guaranteed by the Constitution of India nd 

- the laws framed thereunder,  

J\jii 

/ 
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42 	That the AppliCant belongs to a Schedule'? Caste 

Community and he entered the •serViC€ of All India 

Radio,, Silchar on 23.11,1972 as stenographer (Junior 

Grade). 

4,3 	That the Applicant passed the departmental 

examination held in August 1981 for promotion to the 

post of Head Clerk/Accountant/Senior Store Keeper as 

cornmurlicatiCfl vide Director General, All India RacUo, 

New De1h1 metno No, 2/30/801I0O1.II) dated 

30.12,19B1 

Copy of the aforesaid Memo sated 30,12,81 is 

annexed as ANNEXtJRE-1. 

4.4 	That the Applicant Was given an offer of 

promotion as Accountant to All India Iadio, Imphal 

(Manipur) vide Deputy Director General, North East Zcne, 

All India Radio, Guwahati order No. DW(NE)/Transfer-

H/Actt./82-83 dated 30,4.82 as communicated vide 

Station Director, AIR, Silchar No, 	-1 (5 )/82.S/45O6 

dated 18,5,82 

Copy of the aforesaid Memorandum dated 1845,82 

is annexed as 4NEXURE2. 

4,5 	That the Applicant because of his perna1 

difficulties could not accept the aforesaid offer of 

promotion for join ing at Imphal and he prayed for 

promoting him to the sine higher post at Silchar ;AIR, 

11 

JIALVUII~~_ I 
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However., the Applicant was informed that it was not 

possible to post him at Slichar and the competent 

auth3rity placed the Applicant under ban of one 'year 

with effect from 25-6-82 statIng interalia that 

another post would be offered to him after one year, 

if any examination quota comes up. The order to this 

effect was communicated vide D(N) is order No, 

Dt$3 (NE)Vol,1/II/Silchar/82-83 dated 13,7,82, 

Copy of the aforesaid order dated 13.7,82 is 

annexed as ANNEXURE-3, 

4.6 That the Applicant was confiemed in service as 

• 

	

	Stenographer (Junior) at Silchar AIR in a substantive 

capacity from 23.11.74 vide SD, AIR, Silchar No, fdk 

• 	SLc-9(8)/96-8/2655 dated 9,8,90, 

4' 

4,7 That t1- ugb the Applicant becae eligible for 

promotion to the post of Head Clerk/Accountant, yet no 

offer of promotkn was given to him after the expiry 

of ban of one year. Instead of promoting the Applicant 

to the post of Accountant/Head Clerk 1  the Applicant 

was placed under, suspension on 18,4,83 and the 

departmental proceeding was instituted against him and 

on 18,7.83 he was given a charge-sheet contining'three 

articles of charges under Rule 14 of the CCS (CCA) 

Rules., 1965, 

• 	 4,8 That the Applicant contested the aforesaid charges 

framed against him and he was honourably acquitted and 
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exonerated fully of all those charges by the Honble 

President of India as conunicated to the Applicant as 

well as to all concerned authorities of All IndiaRadio 

vide Ministry of Information and Broadcasting order No. 

C.17013/1/92Vig dated 26,794 and Directorate Memo Nç, 

6/52/9_Vig dated 1,8.94. 

Copy of the order of Government of Indie dated 

26 4 7,94 is annexed as ANNEXURE-4. 

4 4 9 That in the president's order it was held that :- 
C 

Appellate authority's order dated 30,9.91 setting 

aside the penalty shall stand : 

No further or fresh enquiry shall be held : 

The LTC claIm recovered from the Applicant should 

I 	 be refunded to him. 

4,10 That on receipt of the President's order 1  the 

Station Director., AIR. Silchar passed the following 

orders vide his Memo No, S90(22)/95_Vig/7014 

dated 30.3,95 : 

The services of the Applicant will be regular ised 

The Applicant will be entitled to full pay and 

allowflCeS with effect from the date of suspension 

i.e. 18,4.83, 

The Applicant will be entitled to all the benefit 

of leave, pension, LTC etc, during the entire 

period with effect from 18,483 and it will count 

towards incrernentg 



Copy of the order dated 30,35 is jinexed 

as ANN XU RE- 5. 

4,11 That it has been the Applicant's misfortuRe 

that for a prolonged period from 1983 to 19S, he has 

been a victim of vendetta and v.iifiCation Protracted 

6epartrnental proceeding took a heavy toll of Applicant.  

Howevero  though belatedly x  his innocence has been 

V indicated 

412 That the Applicant has a medical history of 

suffering from Pulmonary Tuberculosis. He was first 

referred to CMCH I  Vellore for medical treatment by the 

Referral Board of Silchar Medical College Hospital on 
ft 

30 $ 104 91 with approval of the Director, Health Services 

Assarn vide his order No,MCH/55/88/8438 dated 8j1191 

The Applicant was under treatment at Vellore from 191 191  

to 7,192, He was advised to come for review in May 1992 

by CMCH, Vellore. thereafter the Applicant was registered 

as OPD patiend in Silchar Medical College Hospital in 

July 1992 and from then onwards for a long time, he was 

treated almost continuously for pulmonary Tuberculosis 

followed by recurrent Hemoptyses with Febrosis lung with 

Emphyseme, till 4996 The medical certificate whowing 

the continuous treatment of the ipplicant from 30792 

to 4.9,96 was also issued by the Professor and Head of 

the Department of Tuberculosis# Chest disease. SMC, 

Silchar. It is pertinent to mention here that from 

March 1996 k  the Applicant was declared invalid and for 

nearly six months, he was in bed till September 196 

After recovery in September 1996, the Doctor has 

NJJL 

* 	7/... 
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advised the Applicant complete rest for nearly six 

months i,e upto March 1997. 

The documents including the medical certificate 

are annexed collectively as ANNXURE-61 

413 That the medical history pertaining to the 

treatment of the Applicant has been stated above 

primarily for the purpose of stwing that the Appli-

cant suffered greatly not only from the unwarranted 

departmental proceeding but also of his aliments It 

was due to his ailments that the Applicant under 

compelling 

retirement on 183 4 96 due to his medical invalid1ty.  

It is stated that the premature retirement of the 

Applicant was purely on the ground of medical 

invalidity, 

414 That on 183,96 when due to medical invalidity 

Applicant was forced to take premature retirement he 

was vrking as Stenographer (Junior) i,e 4  the very post 

to which he was initially appointed at the inception of 

his service career. From the chain of events as stated 

in the preceding paragraph, it is apparent that the 

Jpplicant was deprived of the promotions to the post of 

Head Clerk/Accountant and subsequently to the post of 

Administrative Officer primarilly due to the prolonged 

continuation of departmental proceeding against him, 

As stated aboVe, the Applicant was exonerated of all 

the charges and his innoncence and honour was vindicated 

t IS 0 IS 
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by the Pres.identts order which honourably acquitted 

the Applicant quashing all the charges against him. 

Now that the Applicant has been forced to go on 

prnature retirement due to his medical invalidity 

in View of the exoneration of the Applicant and his 

honourable acquittal, It would be fair India Radio and 

proper if the Respondents also give proforma promotion 

to the Applicant retrospectively i.e on a date when 

his immed1tc junior was so promoted to the post of Head 

Clerk and Administrative Officer respectively., Corise-

qucntly, the Applicant is also entitled to. be given not 

only the payment of the difference in pay to which he 

would have been otherwise entitled had he worked as 

Head Clerk/Accountant and Administrative Officer respec-

tively, Further, the Applicant is also entitled to be 

given the necessary pension ary benefits incorporating 

the enhancement in pension as a result of proforma 

promotion of the Applicant to the pcst of Head Clerk 

and Administrative Officer from due dates. 

4,15 	That from 184.83 when the Applicant was placed 

under suspension to3O3,95 when pursuant to the President.9 

order #  the Station Director s  Silchar passed a necessary 

order regularising the services of the Applicant., number 

of Applicant's juniors were promoted to the higher posts 

In this connection, one example of the immediate junior 

of the Applicant would suffice the purpose : 

Shri. AB, Dhar who is junIor to the Applicant was 

promoted as Head Clerk with effect from 30,1,84 and he 

was again promoted as Administrative Officer with effect 

* 	
1

from 22,994 and he is presently posted at Doordarshen 

1JJC Kendra, PPC, Silchar (Assam) 



416 	That in the backdrop of the promotion of the 

Junior of the Applicant to the aforesaid higher postt 

the ppliCaflt is also entitled to be given the benefits 

of such promotion retrospeCti'1€lY with effect from 

30184 as Head Clerk and as Administratihle Off icer 

with effect from 22.9,9 4 . 

4.17 	That it Is noteworthy that the JppliCt  was 

compelled to proceed on invalid pension &e to his 

guffering and ill tiealth His retirement was prematUre 

He missed and opportunities of promotion not because of 

his own fault but because of vendetta and vilification 

unleashed by the certain senior dfficers in the All 

India RadiO4 Therefore, for the ends of justice 

AppliCant 
is entitled to be given the benefits of those 

promotions which he other1iSe would have got in normal 

COUESG 
had he continued in service and had there.b6fl 

no unwarranted departmental proceedinQ against him, 

4,18 	That after his premature retirement the 

zplicant al so  submitted the representation dated 

26-3-97 to the Director General, All India Radio 

(Respondent No, 21 wherein he prayed for conferring 

upon him the benefits with retrospective promotions 

alongwith all other consequential pensioflarY benefitS 

Since the aforesaid representation was not disposed 

of by authority, 

Copy of the representatiofi dated 26-3-97 

is annexed as  

jY4a2" 

* I I 
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4.19 	The applicant after submiting representation 

was waiting for disposal. But the representation dated 

263,97 was not disposed by the authority 	respon9ent 

Being aggrieved for non-disposal of r€presentatiofl 

dated 26.3,97 the applicant filed application No128/98 

before the Honble Central AâninistratiVe TribunaL, 

Gwihiti Bench. The Honble Tribunal by order dated 

27898 disposed the plicatiofl directed the respondent 

No2, the' Director General, All India Radio to dispose 
------------_ 

of the representation as early as possible preferably 

within a period of one month by passing a speaking order, 

Further the Hon Tble Tribual observeá that if this 

aolicant is stIll aggrieved he may approach the Tribunalp.  

copy of order dated 278,98 is annexed as 

NEXURE. 

42O 	That after direction given by this Honble 

Tribunal to dispose of the representatloflp videoff ice 

Memorandum dated 25.1.99 cain of the petitioner rejected 

by the respondents While rejecting the clairn of the 

applicant the respondents not denied the submission made 

by the applicanto. Further the statements made by the 

applicant is also not denied by the respondents. In the 

order dated 25,199 it is mentioned that one Ajit Bhusafl 

Dhar was/is sCniot to the applicant. Including the 

applicant four other also selected from North East Reg 

for the post of Head Clerk/Acuntant namely as :-. 

6Z4-9 Juit. 
.,. 
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Sri A.B. Dhar 	 - 

Sri .R N.inia (S.C. ) 

Sri S.Bhattacharjee 

Sri B.P. Chakrarty and 

5)Sri D.K. Das (s.c.) 

Fur ther it is stated that Dhar and. Nu rila were 

offered appointment but they dec1inand for that they t'"-

deberred from promotion for one year. Sri S,Bhattacharjee 

had left the post for better avenue. When another vacancy 

occured on 311 • 84 Sri A.B. Dhar was offered for promotion 

which is ill igal, unjus t and unreasonable in as nuch: as 

the applicant is senior to A.B. Dhar and deserved 

consideration for promotion prior to Sri A.B. Dhar. 

It may be mentioned here that the applicant 

joined in All India Radio as Stenographer on 231172, 

while Sri A.B.Dhar joined on 1.2.1974 as Lqwer Divisional 

Clerk, and as such the applicant is rruch more 69emior to 

• Sri A. B.Dhar. The respondents with a view to favour 

Sri A. B. Dhar promoted him keeping aside the claim of 

applicant which is illtgal and violative of norns and 

procedure. Sri A. B. Dhar was promoted to the pos t of 

Heads Clerk/Accountant on 31.1. 84 super se dire the appi i-. 

cant and as such the applicant deserved promotion/ 

notional promotion with effect from 31.1.84 ie. the date 

on which the junior of the applicant was promoted. 

Copy of off ice Me moradUm dated• 25 • 1 • 99 is 

ainexe d as Anne ure. 

) VAJJf'- 

... .12/- 
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5, GROUND FOR PJELIEF WITH LEGAL PROVISIONS : 

5.1 * 	 For that after the exoneration and acquittal 

of the ?pplicant pursuant to the Presidential orr and 

his regularisation of services as a result of the 

Station Director, it is only fair and proper that the 

Applicant shld also be given benef its of the very 

promotions which he was otherwise entitled to and which 

he would have otherwise got had there been no departrntal 

proceeding agairt him, 

5,2 	For that it was the to the departrtental procee 

ding alone that the Applicant was deprived of promotion 

to the post of Head Clerk/Accountant and suequently to 

the post of Administrative Offjcer .  Since the Applicant 

was exonerated suequentiy of all the charges, the 

protracted departrrental proceeding was proved to be 

unnecessary and uxwarranted. Hence the Applicant is enti-

tled to those very promotions which he would have 

otherwise got had there been no departmental proceeding 

agairt him. 

5 0 3 	For that the Applicant was correlled to go on 

invalid prion due to his ai1rnt and protracted suffering 

The prenture retirement which the Applicant was compelled. 

to take has resulted in sutantial1y sr1l invalid 

perion. Even on hircanitarian ground the Ap plicant is 

entitled to be considered for all those very benefits 

which he was entitled to in the norr1 course of his 

service career. 

• •. . • • 13/- 



1 

- 13 - 

5,4 	For that equity, fair play and justice dernds 

that the Applicants be given all those benefits which he 

would have otherwise got had he continued in serviôe 

undisturbed without any urwarranted departmental proceedin 

The Respondents are expected to act in conformity with 

Article 14 and 16 of the Constitution and in the facts 

and circurretances of the present case, they are expected 
/ 

to show sympathy and compassion to the applicant. 

6, DETAILS OF 	DIES EXHAUSIED : 

That the ?pPlicant states that he has no other 

alternative efficacious remedy except by way of app_ 

roaching this Hon'ble CJribinal. 

7 •  WHE'IIiER MATI'ER IS FHED OR PENDING BEFORE  
ANY OhI}thR CcURT :.. 

The applicant filed application No.128/98 before 

this Hon'ble Tribunal, Hon'ble Tribunal by order dated 

27-8...98 directed the Respondent to dispose of the 

representation dated 26.397. Further the Hon bie Trib.jnal 

- 	o1erved that if still the applicant is agreed he may 

approach this Tribunal and hence this apPi ication. The 

applicant further declare that he has not filed writ 

application, suit in this respect before any other Court, 

¶rrib.inal. No any application, writ petition, suit is 

pending before any Court. 

8, P.LIEPS SOUGHT FOR : 

In view of the facts and circumstances and premises 

aforesaid, the plicant prays for the following reliefs : 

R4_b,  J\W9 

. , • .14/- 
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81 	Direct the Respondents to give prof orm promotion 

to the Applicant from 30th Junuary 1984 (if not from 

26 0 6. 83, the date on which the period of one year ban had 

expired), as Head Clerk and with effect from 29. 9, 94 as 

Adratnistrative Officer and to confer upon the Applicant 

all other cor equential benefits arazIng therefrom, 

8,2 	Direct the Respondents to pay the difference in pay 

and allowances which the Applicant would be entitled to if 

the proforna promotion is given to him to the post of 

Head Clerk and Mministrative Officer 1from 30.1.84 and 

22.994 respectively. 

8,3 	Direct the Respondents to adjust the pensionary 

benefit ofa the Applicant in view of the conferment of 

proforna promotions UPOfl the Appi icant to thee post of 

Head Clerk and Administrative Officer from 30.1.84 and 

229,94 respectIvely. 

8,4 	Pass such other order or orders as nay be deemed 

fit and proper in the facts and circunstanCeS of the 

present case. 

8.5 	Cost of the application. 

9S  INTERIM OR1R PRAYED FOR : 

In the facts and circurrtances of the prent case, 

the Applicant does not pray for any interim order. 

jJ 
• , • , , 1 5/-. 
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10 ..  06004.* 

The Application is filed through Advocate 

11, PARTICULARS OFT_.POj• : 

(1) 	I.P,O No .  

Date  

	

(ii i) Payable at 	

7i 

12 LIST OF ENCLOSURES : 

~ 	 edin the Index. 

yE RI F I C A T I 0 N 

I, Rabia 1unia, aged about 44 yeárs,resident of 

lugram, Sllchar, District Cachar, do hereby solemnly 

affirne and verify that the statements made in the 

accompanying application in paragraph.s  

( 	
'( c7 (CP(  1/ 	 are true to my kno- 

ledge ; those nude in paragraphs 

ing n't ters of records are true to my 

information derived therefrom and the rest are my huritle 

submissions before this Hon'ble Trib.xnal. I have not 

suppressed any rrteria1 fact 0  

And I sign this verification on this the 	ay of 

2001 at Guwahati. 

5c/ 
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Gevet of Incli, 
fl1rcttrate Genei i AU india Radio 

2/30/80iI(Voi.I1) 	 New Delhi, thc 3)t 	:c 11 

slibjects 	fln1t of the Depxtmeatal EX=inatisn Icr ,  pr.tia 
to the pt of Head C1erk/Aec.untnt/Senicr Str1epr 
h1d in Aigu,t, 1981, 

in the Dpartitental )xwinatI.n held. in August, 1981, 
tht,  fllwig Candidates have qualifiei for protin t* the pt of 
1A1C/AccAt/Sr. 5K ; 

4 	 4 

24 	 hG 

3 , 	118 

4 	la) 

215 
216 

217 

5. 	233 

96 	 306 

1O 	409 
11, 	410 

12 	411 

13, 	421 

439 
444 

16, 	454 
1 .  

10, 	507 

19Q 	 )08 

516 

6o1 

602 

23 	604 
24. 	 605 

2 -  30 	 610 

26, 	702 

Shri P. Purrnaiah ZTLa,CGI 

ShrJ. 5, S1*)masThn 

Shri S.N, Raja,  CGI 
ft 	rJ.Rvkrisba Rae, $tcii 

" A*Bv Dx, GGI 

S. Bhattachrjee, Strn* 

' B.F. 013krabrty, CGI 

R.K. Tewxy, OG II 

" R.P.$barma, CGII 

! K. Subraixian, CCsII 

t4 Krishna Kumaxi .Rudxa,CGII 

Shri J.C. Bhtix, (GII 

Sr{ri G.L4 AgarwU, OGI 

Shri. A.K. Patuey-, OGII 
ft Jadi3hwar Pra,d, OGI 

R.B. Vera, OGI 

" R.K. Shlkar, OGI 

LD. l4anek, CGI 

" 	A.J • Chckht, CG) 

U G Smdareisa Pillai 
U  P,V. Bahv OGII 

P.G. Praianiian Piliai 

!4.G.K. Pii1i 

&s Jthua 

i' 	Srrerh Kumar D.  

Vijayawada  

Vi6khapatpi 

dtapah 

CBS, Hyderabad  

AIR Sflchcr 

AlL.JiL  
MJ 

Shil1.g 

Pat?a 

Delhi 

Delhi 

Cenbl Stitre. 

LSD 

*Nrth) 

RE (14,r tb) 

111K, New Jlhi 

Rajket (&TR) 

Rajkot (AIR) 

Rajkct (fttIt) 

Rajket (n) 

AIR ivardrt' 

calicut 

AIR Bb.pl. 

(C.nti.L 
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270 714 Shrj S.G. Jin 	001 AIR Jabalpur 
20, 802 to 	L.). Swat, CCI 

821. 
 AIR Bsnbay 

it 	i,N, Bahirat, CG1 DDO(BP) Bombay 
828 " 	M.G.Ma1ure, CI AIR Puie 

31, 836 " 	MJ'ikj, CGI AIR Parbhajj 
32. 845 X.N. NAyyr, 001 YBS, Bernbay,  

848 8mt, A.S. r4iek, CGI -d. 
34. 881 Thj H.S. Shetya t  cGI Di1(, Bwbay 
3 50 888 ' 	0.0. Pathak, 001 AIR Aurangabad  
36, 902 u 	N.R. PamgjkxjShra,Crj AIR Bangal.re 
37. 903 " 	G,1. Changal Rae, 
3 3. 916 1 	B.Krinurthy,C AIR N.re 
39. 919 of 	,N, Raianath;,CGI AIR Kqnsal 7.p 

40., 1004 of 	Sntni Ngn a; 0011 AIR 
 1011 It 	R.14, Paflda, 001 AlIt Jeyp.re 
 1111 It 	P.R. Sharma,Aoott, AIR Chadjgxh 

4 .10  1114 to 	3 a.gat Rws, 001 AIR Sj 
44 1120 It 	Shankar Stn,C01 
45. 1122 to 	K.S. Nahajai, 001 
46., 1131 It 	Afl MOd. Wn1, 001 .&IR Srinagar 
47 1132 ' 	Abdul Sanad. Beg,00I 

4L 11 54 " Nir,,z Ahn d, CCII DIIC, Sri. tagax 
 1157 " 	Awtar Kri h n, 0011 
 1168 " 	Svbah Chath'a Prjja DrIC, Jullundur 
 1176 Shri BJ. Sb1y, 0011 i 	Sringr 

1304 ' 	I.G. Pa1nj, 00-I Rl(S,uth), ?iadra, 
 1310 S. Swjnatha,QGII 

 1313 " 	K. Munuwai, 00-11 

 1323 " 	A. Gv1ndarsu, 00-I AIR P.rt Blair 
56 1325 A. Paul Swaniickan, AIR Tirunelvelli, 
57. 1326 to 	0auen Samu1, 51C AIR 0aib&t,re, 
5 13. 1328, of 	t.N. Thankappan, 00-Il flPT, Madraa 
59T,  1332 " 	K. 3hehadri, 00-I AIR P.ndiciierry 

1335 11 	F.iln Sunr 8ingb COW, Madras, 
61, 1342 it 	K.S.B 	uhrajanja AIR 	as 

62 10 ' 	.G.Cpiith Rae,00II .-d. 



.7 
*1 3 U 

1353 Shri II. Kaan, C0X DL1C, Nadra 

64 1354 11 	lId. Sainul Abedjz,CGI 

65, 1356 $mt. S. Paavat3', 6G1 

66 1360 Shri B.Gvind& pa1a1,CGII 

 1401 J,0. Jehi, Rcett(Ath$O) AIR LucknW. 

 1402 J.P. Verma, OGI 

 1405 ' S.C. Vrma, Sr.Sterze PT, AligXh 

 1407 ' S.P,Agarwal, GGI 

 1418 Kile* fta,0GI AIR V'aBi. 

 1425 
it C.S.P.Shukla 	CGI MR G.rkhpi 	1, 

73, 1428 ° G.P. Pandey, Stene 

D.K. Das, CCI AIR Sjlohar 	(SC) 

75, 710 " A,M ,BangXi, CCI AIR Rewa 	(sc) 

 878 St, LV 	Gatkwad, OGI . DTh , Bebay 	(SC)  

913 Shri G.T. 	'arnbe3car,HC AIR Gulbrga (SC) 
 

1113 St Pal, CGII AIR Ch 	digrh (S(j 
78, 

1327 " J,yaJzimir, CCI 
AIR Coinbatore (SC) 

"191, 

1357 
li E. lIurueafl ,CCI DThC $ 	iadxav 	(SC) 

CCL, 

1116 it Nadfl Si,ngh, CCII AIR Jaipw 	(ST) 
81, 

820 1203 It Sb. Her Sahat, CCII AIR Madras 	(ST) 

1347 V. Chafld2mZu1i, 5K ZIR Madras(ST) 
83. 

Tesults of the MR 	Calcutta Ccntre will be announcd la,torot 
2. 

sci/- S.V. SeBhdri 
DEPUTY DIRECTOR ANISRI0a 
.r 	]ICREOTCR Gi1NE2.AL. 
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4  -0 ~ . .1OLC-I(5)/82-S/ 	
/Dated,Siichr the 17th May,1982. 

- 	 Shrij. [, 	& 	Pfl__Js info med he 

he has be under oder of trsfCr to 11 Thdia Bacito 
on Dromoion- as 	 as It r 
GauhaU's qrdor 	 iiC/it/82 -S3 daLod 3Oo.lo)Br3o 

This is fo1iis informatiOfloFU1'thr 	 n Ui is regard w111 

follow. 

Sri R.unia, 	 ( 	
7- BLrector,

Off:Lcer
for Sta10  

I' 

Sift •JjO1 	- 

( -- ./- •:_-'•_. 
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° 	NNEXURE 3 

- - 

overnment of India 
Offcc of the Dy.irector Generaj(NE) 

Ml india Hadio 
Gauhati 

floLJG(NE)Vol$/Ii/Sj1char/3283 

Memo 

This is with reference to an application 
• 	 Submitted by Sri RNunia, Stenographer dated 25/6/82. 

Itis regretted that it is not possible to post him 
• 	 at Silchar. Since he has not accepted the promotion, 

he is placed under 	ban of one year with effect from 
25/6/82. Another post will be offered to him after 
one year if any examination quota come. Meanwhile, 
he would be junior to all the persons appintod bef 
him. 	• 	 \•• 

( J.D.8AVEk1,  
•Dy. uIRECTo ,)a NLjj 

Shri B.Nunia• 
Stenographer, 
Ml India Raoio, 
Sjlchr. 

jban ia/ 
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pr1o1 of two ynars from the datc of th 	iu 
of this or(i6r with thim direction th 

• Shri Nunia will not earn incrment 	of py 
• durinq th 	p1od of rdictio 	and 	n 

the 	xpiry of thim pz'iod, tbe recluctlfy-nwLi) 
zot hiv 	the 	ffct of potponinq hia furtll -joK  

thcriA Tha period frxn the 	tc 	of hili 
to thEJ c3ate, Shri Nunia realumo -A  

dut.r 	will be trecWed 4, s unc3r 	uptriOfl 

(iv) In ViW of 	 orr, Shrl 
was rinztated in 	3rv1c 
ThGriter 8hri Nuni& fi1d a rcvi.i p&itiO 
to tho 1ead of Dprtni,nt i.e. I)irctor Gni 
All i::- cU. 	Radio s  New Delhi which 
vidfa O.Q. 	AIR ordr No.6/17/85-.Vig4 

v) T1i:taft'r, Shri IAML8 •fiid 	n 	pp1icit 
U/S 19 of the Central,flnch agint thc 	Orc1r 

QE t1le Djicip1inary Atthority, ?p.tlt / T.rlbkoval At in the Aut.hcrity and RcjviQWinq )\utbcritya 	Thc 
itonb10 TribunaL Eter pru1nq tho ror 
and cou•nteraffitavit al loc':ed the 	ppllttcn 
oiT 3hri Nunia and 	the judgmmt 2nd 

dr on 13.134 7 in which nil th 	ptnt1 
orders of the Dicp1inary Authority, 	plt 

• Ai.it.or1ty and Reviewing Authority were 
• 	• 

 
• on(j set-aDide 	for procedural and tciC 

e7P-1 )urjds without going into the sit-rits of the  
cso and lt the next coure of 	ction t 

h 	ikei 	by the DiCipiinry Authority. 

(vi) Tttirofter 	the 	 E1nr in hi 

CPcitY an Diciplinay Authority of 11tf 

3ilr proposed a fresh enquiry luto three  
Ch:rqc33 already frmed by 	ti• 

• Authnrity in vi 	of! tb 	tn'hlt 	ntrl 

• •Admi.nJ. 3tre-itive TrihUn.1 	orcir 	a, -I n'.t iorid 

• 4 



1. 

3• 	In th 	r.wh '1Gmo. 	14oO8, 	by 

7 / 
/ 

th 	 hri 1bi  
MR9  Z 

L1d \POn Un 	ru10 14 o 	th 	CC3 
WI 	 art the fo1Iowin 	Arti 	oO 

F(U1e, 	I96! 	to 

iT.tCL 	I 

That the duties of Data Rhi 
•ihi1c 	£nti 

J• 

	

All Xndia iktio, Silchzir 
o7CPhc1 	on 1.12.1902 t 	 S.  

md 1 	&ttaohed to th 	 11t)T 	thL 
ct 

	
4XX  

.1fice  mumrandtva that 
1612.02, 	11 rop 	nteait 

th 	ortc 	bvt it w 	not fo'rn 
1inç 	t.o 	:fwi 

to hi 	q3t oing to to accdo 
LUI 

 

he w 	V3 	to atart WO(tfl 	ifl t 
erriC 

nw 	ztion 	por the above orV. 	111stead O 

ioav 	from 	f.1o4fl1 
d'oirig 	o ) 	 on 

ru1 	3(j)(j)(ii(Ut) o 	tb 
y in violtiOfl of 

CC3 (Conthict) RUi3 	194 

•RTIC1T 	XI 

Th 	urinq tj)e aforezaid perIO4flc 
th' 	it 

ftnotiOflLflc 	in tho 	COi(i oftC, 
stnogrphor (Jr 	Or'") 

31z. 	Rb.(? 	tiuni 
RiidiO, 	3t12pZ durtn 	th1 	ptiO' 	o 

ipflhJiOi1 (hc 	wap1O'i trndr guni 	t4i%h 
19.4.1903) 1ft tbe hqU{ tfft 	rc.xi' 

tJ14t 	in the gupønViiOri order and 	flit to 
the 

<.turjt., Ithout informing a -Ad obtalning 
he 	of off icø tbS 	toM1f 

prrniLYi 	of thø 
oi 	tho CCS (ondUOt) IU11 044, 14 

the 	u10 	i)(iii) 

•4i'i: C1.T tlI 

Th4at during th 	ore3i poriOc 	hi1 

unottnifl1 
 d 
In th 	ori 	flce 1, th 	t5 c  

shti 	Thinia, at)fl'1 	(Jr  

c 	9.I.19fl hcui, pp].id for Lmove T'ti 
COtO' or th h1oc year 	 X h 	çi.i 

fu that th jorrey c1irrd to bav. bm prrk 
by him fo Thich 	totil a.Ouflt of 
(:up' 	ix thou and two burd 	iqhtY 

ol by him 	not; at 11 uti1i 	fr th 
d  

ThUs 	t.aht '1uni i r rnth 
jn1*ting th rules 3(i)(t)(ii)( 	cE the CC 

(on1'-t) 	1t 	1964. 

AOf j 	tation O 	iOfldt OV mibe1Vi 

in uppoft 	th' thoVe rtIoi 	of obrei 
wJ.th the cge sbeit. In hie rpiy dtt1 

265.33 the thrgc3c off iO 	ot COØpt th 

a 	
him. Pm or1 enquirY 

Th Inquiry Ofiocr in in report cated 
did not iv ny c1e £indtnc in rPt o 

	ti 

th cci th 	nuiY OJi 1cr h.a 
for 	 Ui ).LtC& in"y ;th 1 ty, tvt n 	i"° 

IL ti 	ui:y Offhr) th 	
rI 

- 	- -----,.--..- , .__•"4.,___,...._,l.__._ 
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4  

I ? ut i 	 n 	Hd r A 	 ct 	j' Y' 
H 

3.1 Tii rAinary Authority 	after f. fl 	fl' 	of 	th? Inquiry 

	

± 	:or, 	h,ic 	? ), 	t) 	(:ho tLcj. 	C 	trq 	n provj 0  
h 	;Jv:. 	th 	£ )lL1.triry AUt ority • th 	'xd oEfLr o 	irrj fJJ I 

	

an 	 dv1ot 	him that he ahould not reolt 

	

uTh 	 ajid vio1j of 	rvL in futur 	Th 	Dici1J,.y Mthority ur thc 	c1rg 	ic 	the POfl(Ilty o 	reiiotjcjn to  11 br of 	'iV3/.. froti 
a t thi tirn 	o1 	his in th 	tirnc 	scai 	• of R, 

33Oi 	 1SOOF1'56Q 
'for

•i 
. 	 of or 	jear from t 	date of hi o 	'iutjo 	'&tth th 	dirotjo0 tht 8hrj tuni 	wii not. 	iay ' n'flt Of rcr d 	r Lnç 	010 priod of an(.1 that. on th 	4.Wiry oE t1d 	J3:t ioi, 	the rr:uiOn oE piy sd. 1 . 	not 11 ,1:4 ve thqt f pc 	poni't hi futur 	inoxm, 0 	Thc period 	of Ilig qusnqnvion tc th 	r 	t- 110 Chrqd officar rju!nyj his duti orr 	to be trtascr •usrj, 

3.2 	Th 	c,cir 	officer r)rrrd  ditec3 	23.114,90 to M10 appollate authority againnt the
•  

al>ove o rdiraof the Dicjpjjy Authority. app 	le 	Utiority dcid ed that the ppr 	3 d by thq DI.cijnay Authority ijv rajyjc2o :
In  

the 	•S) of the 	ooum1it 	i 	ir picturq ws; not 	vn llable and the 	 'utho:ity wags iniine to 49 ree with the pointo mide tn U111 appeal 	rd orc3rer1 that the tnqujp hd 	bien CD! 	UCt 	in ccornce zc'ith the rules laid dowr)for this pu (iu1 	1' 	o 	the CC(C(-''A) 	Rui, 	195) 	and, 	thrfr, th pmit 	impøzed by thø :U.ip 	nary 	uthorj 
• 

wa 	 ith 	WIP11 tile dir 	tion that the In'uiry should h 	done nçi 	by another 'Thquiry 0ffa 	• accordance with the proviaiono of the 	ui 	end the charcid of ficr 9110u1d be çUven all robt • Opportuni. t.y te defend hirneif by pro'iding th. 	• 

niI 	lbowLn ~j him to Present his witn and crr 	cmjn 	the pro 	cution witne.øe 

3.3 	 The Ap 'Pe llate Autharity Order GI30190.Viq q  d.ted 30th Sept ember, 1.991 suffers from  dect/j 	in view of Government of India l p, itrcrio Wo 3 unr Pule 27 of the Cntra1 Civil 3ervi 
Control anc ppe4j1) Ru1, 19 6 5 , which c1rjfj 	that iu1e 27(2)(o)(j) and (ii) thit do not empower the aPP",1 1ato authority to pafle r n  order in 1w1hich both the a1ternatjvgj m,ntiont therejn, arc oer 	The Reviioay 1UthOry 

modify the ordr PrAnsed by tiltp Apaii 	Authrit in order to ret,tfy the d oct/ecua and asz atiall the 
cOflsU1ttion with the UPSC Is nr.ary. Acordinciy 
019 Cra.~,!n recordr. were forw a rdod to theCo fr their tdice in the mttc 

Coitd 
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40 	 Thi 
thr C9j Ofl J)lfl theiz ekmon 	4I Qfl -' 	€Øi1 wj peVph 	 • 
4 	 th rcori the Ccfftnilss lon i3t It hu2mt:iy c1r th th origin1 z'.rq 

19')3 xx1 th 	&nd th 	vijn :iifl:; 	 U qMu3th 	by th CNI' c2 iA Vtjty of tiiifl flails abserve'd Vitjtjn th iquiry Ph  
500011d inquiry which hi1 been in1tjcd in 	or vAjjj0b th diip1. uthoity PRS;Ttl &norderP14blabment is jnin f1w3 	Eriou1.V f  in the  

eorty £,r vrity of 	 Tba 1 p!it authority's arder itoif In 	 tnc it i Vi1tti0 oI: thz. PX- Ovioionn, of flu 	27 of th CC (cc1) 

of thc chirge th that in hint p 3!&1, &Itacl 23.3.!O inci tn hi 	 ptitjon dc1ted 251091 th o: his 	 givinçj hi defence'Lric he hi 	eXonerated of this Ar.c1r by the 	 ?uthority, The Commjj0 feel that the ch 	 to heee been 	 by thv,.i qrrnt oL 1 :ragulartRingtho pi 
They 'ro of t1 v 	that once the iv i ir>utet)n o -  n 'p1jr 	with 0  potinç orex cnJiot b vei.jffly 	tb1jF 	in 	of 

	

ther' o.5 th chr 	fj k an 	 the f lat that the inqt?iry Off toer not h.ic th charge a3 proved though he 11aw rrec1e ceri  
for future qood conthct or th of.c' th& Curnjj 	ho]c 	 Of. the oh3rç on not pr rti 49alnst th 	rcffie, 

4. 3 	'I1i 	 notiie th. in regzd to the cnO 	rcçe, the Cç 	off iar hac p1ed 

	

	irom the hirinirçj that; there wns n c1incthj evi nce to prove hi prosen away from 
Th Inquiry 3oc not eeem to he%e hen c 	•th n fthion to pare or divpripve- 

Ne Oa m The irputtj 	iteif was not 

	

by indjøpub. cxun 	ry evidr 
mc in the bence of the erne oral eviclenoe would 

been z 	y0 Such ni-aatios havr,,i not heeii Ofl it:. 	C01 clvj 03"a &r,d op.tnjcn expr ip 
rdiy the 	geQPPO-ar to be on flimsy growxL, 

corztd,,. . 

- -----•----, 
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: . 	. ThQuç tbD1,901I.PlAnaryAUth-jt 	in jt ord 	 , .t E th 
QUcur 	

4 
o pthj 4 	i1 	

jt Ui tJiCip11flry Atthtj 'x 	 thQ
wnele 

of th Chg 	In Vt! Q tho boyq )!ot, th Crj3t,fl h'i 	
tb chr' n not praif 

4.4 	rn rqrd to )rtLcjo III Oftho charga, t find it clr that right from the th fir 	.Lnquy, the oricth 	L.T.C. c1&tni mi ijj 	Th 	1rq w. &upt 	to b n'd ou 	n bzj of 	
tlmtjcat copy Of t1le claim obtalne&  from th affjc  Of tht  P.,o (, It hasi Coni that thO ahargqd OffiCer was denjj a Copy oE thii ocUnint Ico 	t ha 	10 come on rord that; th to 	provcj on the bt oi a ltt from th 	ilw 	Aut1)ojty ayi 	that th rvj rtimy. rcejpt 	led wiu falr3 	The 	oIficer ha at d.tfirt tinies that th 	o cal1 	eeipt d tot heir his 	

on the 	 and, Ltrfor hr 	tht h had. filo the said maiqy rcipt, Th moat tmortnt point. 1-3 that the IT 1aj of 1981 beIng M"'rutinised i 	 : quj 	during 1984 and 19 wit out ony other c ma terial. t,.; w-' the nriqiria 	TC clUm it1f is 1it tiUn<; c.rmct 	nv !,de clinohjnc ode egin 	th ohargd 	 In this 	 the Con,m £orc in hi 	1aj that th irc wa prom orutIny anj 
ho does not hzwc any pr to 

 Uhatant1 , tC th 	arid no edvor be drawr ciitn 
the orjgjn4j cl&im i mining and he h&r dnjc copj 	o th 	oc 	reliecl up0 There to 	a Vry utronç7 le 	o! denij of nturl j115tic th thj can, Furtr, it IS Observqtd &om t:he Inquiry oi 	report; that h ha 	nduoj the in a 	 raflne 	At the end of 

	enrgllry 
the Inquiry OE rintjord that the dupljt oopy of the LTC hi iiancl the aopi.so of the Railway 

Cannot b4, given unleng erie unt1.,t orthr 	by ,th Curt of £ar. This ob,,:iervatjon Ic not lc,iica1 bcau the Inquiry O'f2i 	
who wan .ccridutjnq th enquiry thould 1v 	

that the r ov.int docunionts wr 
11cb] to the chargid offjc In his aipej a well as in hie Reviajori Petition the charged of fio 

has stato thft the inquiry offjcr hid omit 
any proecuj1 wjtne 	or (efefle  wit1jesi 	e 

ted to 
 

l;npjy taken th stitsment of the Presentjrn; OfEj- nd the czq 	 and 
the a12 	 on thc uno:'rohorcted evjden se etatei 	he had preper 	hi rpoJ:t w1oh rumot hut be Prnctory. The Appella0 Authority h, 	

cepte tb Ofltrntjon of the charged officer %hi ie i.;auirj his o1er dated 	 in which it han ntted that all 	rflr.cti dourrra/5 were called f o r 
ro th 3tat 	buL It was found thi&t th PPr ethitt 

ly th Station 	re incrip1ete or had not been 
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/ 
hpPalkI tA AUt ljoki ty 	 , 

the pt 	f the cbqraeo, offc- th4 	h 
i41i4'c 	ti 	tuol ty 

 
of 	tkinq 	t:h. CCU/ 

zu 	yi n 	cot 	? tlrQf, ox 	niration of prc'vt, 
wi t.csPresentin g  hiri 	fnc 	 Th 
i.çlie 	t-.tty i 	of 	j-.jjoj i' 	'ht 	the 	enquiry 
h 	riot 	cor 	J'trc 	in 	 witb thcl ruic 

OWn fr ti 	U*)f 	(iu 	14 	 C;5  
• 1 9t 	ud 	t 	rcoro, 	th 	r1ty irtpoi 	by the  
i'i1.inry 	tut city wav 	anide with thm d i j~ocki" , Yl that th 	uiry 	ficer in 	rinc 	with the pr'Li1on 

be dor of 	Hu1 	Zi(3 that the 	t-gd oficer &oulc3 be 	iv,371  
aY,1 reanabi 	ootortUnity to 	birni1f by prcviiq 

• th(10C"Aments anl a 1 j 6,wJ.Tk9hin to pent his  
nf the p 	cution witn 	 Th Ciuijjon 	with thn 1jcci;j?)ri of the /pp1thtc  

to 	ct azLtd 
	

the prilty iJn' 	by tho Dt;ciplin.ry 
- uthori ty 	n 	ho 	¼r'd offro 	lloaever, they do not 

{lcj 
	

W ith •hi. 	3ci3ion t') 	ondut tho enquiry again.,  
they rind no crmnd for ordrinq yt on,thr 

nq.iry when Pr0<'(-- HkY ,,gfj h nve been vitiated twice 
• already. 	Thoy AS that no tuiry ooulc3 do jus t.jc fn 

to the 	hr 	ofi- 	t euol-i a lt 	whgn 	th 
or 	I 	>i'';! t1.i th 	o 	arçid 	of.ic!r Eg rft1 

th 	j 	rfl.ys. 	p? 	.ori',d by 1irn on LTC, 	hd hc!*fl 
/&rOyd by 1)L7I atr tho a djuatment 	QUilt hd hflcfl1 

• 	 / 
 

ptakfl to hima 

• 	 / 
• 	 / 	/ 

/' 	 In view of tha £cta htught out abova, the 
cn 	ion hold 	t;Lcle t1.t  of the 	hu:q !3 not, prop 

Jint the 	}qcd 	if.1or 	• 

7  / 
7 • 

4+5 	To HUOT1  up 	tbv2 Cormrsisvion hold 	ticic 	1 	U 	nd 
XIXa6 not pr(red 	cint Shri Rahi 	uni. 

5.. 	Sr th uiTht of thoir fir inq 	ri dicu 
nd 	t-i 	into iocount a ll cthr lif3jzectsr:l i'an; 

the cac* tl"v 	 adviff ol 

a) 	thot t'n a&ts ut1ior.tty' e order vatting 
id' tho pnity may stands 

h) 	f: ; ); rt', h,8r or fmh inquiry 1, cal1,d fo 	and 

c) 	that the LTC claim which h ad been rocov.om 
tha r,harqod of Eice' should bo rtfunda.d to Mm 
Tivo hon p.yd by him in his revision peition 

l'ho cl-asryrorde i p er 1it 'ttaobed 	rrM9 
hxwLth+ Thi 	ipt may kindly be ckrwldq 

Yours ftithfuily. 

54, 

t1t,•.' 	 •••,,•vi• 

••• • 	 r, 	tht 
lit 4tLQd. 
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.,[.;' 	I'J1.)l. J.' 
. 	 .. 	 I, 	

1....L 	1flJL/ 	ltAu:.o: : : 3i J.J:J;L'.-7uE3oo1 . 

.( 	 . -...- . ----.-...----------- --... - . --..--- 

:]C-)i)-') '1:?( 22) /9-Vi. . .1 	711  /Lit.d , the 30th  

S Si ri 	a N inia, S nogri phe r Jr in t. 11 i. 

1E?VEJ.Pd charge a vid Mr no re ndum No. SLC-SD-- I 9 ( ;') / 

83 -1 ir. /L728 dated 18,7,1983  and si.i1w;equent inquirl corcluote 

pnst him v:i..eP order No. 5LC-SD-19 (22) /3-Vig. di:, 18, 8,83 

• 	 WHJkLAS Sri ka hia Nun ia y.a s di. mis sed fron se r'vice 

\ridu orc' No. SLC.S1)--19(22)/Vig./6I43 dt,3.EY 
1 	rui was asked to refund the whole amount of R.6 1  280/- i. fl Ofle 

:1uf) 	th pona l interE? St. 

iiHAS the pa'. of Sri Nun iO W: S .fl duced to a 1o: r 

5 	n k L;Qt/_  from 	452/ in the time sca1.e of Pbs, 330iO- 

38..3-1 2-5OO-B-i 5.-560/- for a period of two yearo from 

152,1985 v:i.de order No, 6/17/84-Vig. dated, 1 5.2,1985 

in i'SUanCe of thp lion bIr Central Ac3n,i n 

trative Tribunal Guwsi a ti Bench ' s judge ment dt . 1 3 * 8. 87 a 

•fre sh irqu i rv was hc'].d on chirgcs an gi. v ri in Memoraric1um No 

SLC.-.14( ) /88-S/2831 dt. 1 5,14, 1988, 

HRAS the pay of Sri Nuriia , Ste nogra r)iier ( 3 r. ) 

wa a,c';ain ref:i.xed to a lower stage of Rc,1428/- from Ra/+52/ 

at the time of his aus pens:i.on i e .. 19th April , 1983 vi..cle Nem 

No, SLC-SD-19(22)/90-Vig/303  chted 97. 1990 

W1i,[UA-J 

 

the J\ppellate Authority :L. e Additioa1 

Di ctoi' Genera]., All India Radio, set aside the pla ity 

LmpOSod by the Disci.olinar' Authority with direction to 

ccnduct :i nqui. ry by another inquiry Officer vide ord r lb 

, d- Led 30.9.91.  

Sri kabi.a Nunja Suhrnitted. a Re vision 

Petition dated 25. 10, 1991 to the President of India a a 

• 	Lie orcie r No 6/0/9flVirr. dated 30 9. 1991. 

NOW, rIll 	}\)iE, the President in ex rcise of the 

• 	 )QW .rS conftyped by Rule-29 of the Ce ntral .Civi. 1 Se riice a 

(C].a i.ficntion con t. N)]. and appeal) k.n1 a 1965 communinatod 

rlde ij riia Li.v of .t & B' a order No. C-1701 3/1 /92-Vig. dt 

2/7/1 99/i and 1.)i.i'c Lo rate Memo No 6/52/9-Vig . dl:. I • B . 1 9)ii 
:y orders, 

the I)1' Authority' S Old' dt. 30,9. 1 90 

Ui penaLty 	stind, 

b. ;h 	no lGrOligr or .Ii'oah :Lnqu;ry 	Ii.e hold 	nd 

ron t;d . * • . 2/ 



--i -u 

C) thi 	the 1TC cJ i m recovered from tL}-ie 	 peti ti)l)O 
In 1w,  i'r'frpc 	to h' rn 

L1ie mefoir , 

 

the Station Lirot:o', All India 1ii 

lc er : D sci.plinv Authority he reby orcjer (ove 
Wo v  

thogy mon 1: lone cl in clause 1, 2, 3 above) 
1) t1n U t}0 00 oil 	0 o 	ri Nuniawi] 1 bn re(uiar'j sod; " 	U h; U •lr 

 
H.Nunhw t,T[ 

 il be entitled to full pay and 
al] oancos '. a. f, the date of Suspr1sjon I c 18 / 83 

) th U r 'fl irii will be nntj tied to all the benefits of 
I oev, porisons L. 1', C. o te.. duri1 -11 the eritir pa ri od 

	

a .L 1 	8 and it; wi 1.1 cour t towo rds inc nero t 

'7 
Thri R 

(Jr.) 
tcI.j o 

c 
i) ---- 	' 
----- 

) 

L) [Pd I)J Di.0 )rl 

C:ey tO - 

1 iha Admin is tretive Offic0 r, Al]. lrtdia !aclio, 
$il cher for nocesary acti on 

2 I'1v I)irecto' 0 narai (Sri K. V.5. R0 S.O. by I 	11 india Hadl o, idc i flV 	13h V 0 [fl0 it 	U roe t,  
Now D lb :L 1 1 0 001, with ro to 	. hi.rcctor -io Pemo No. 6/52/91 -_\Jjg, di. I 8/ ere 0/2/5 for,  kind info rma I: ion, 

/ 

rM 
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- 

,i?  h"I.I? car3fi.iii'1 CXiUiflVrj SJ'r.i.. f. 	' 	( 
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'0041 7 1)A'I'j 	30-7-92 (contd. 
4'9b 

rh.t Shri, R.Nunja of 
AIR 

	

S .tleh.'ir lr1. 1;-n 	u1. 	rinq trorn 
C tiv Pu I:rI)fla ry Tuberculos is s ince 

1379 fo11od by 'Recurrent Hemoptyses 
with Febro3is Lung with Emphysema'. 

	

Ue is •ui 	my trtiiient. 

lie Its advised comp1et rest 4 ,, 

(DiL. K.({AJRBCT) 
!'ROF. & HAJ) .OF..DTT. 
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From: 	Rabin Nun.ta 
Sterographer(Retired) 
(All India Radio,Silchar(Assam) 
Malugram, 

HAR -7.88 oca. 

To: 	The Director General, 
All India Radio, 
Akas hva ni Bha van, 
Pa ri lament Street, 
New De1hj110 001. 

Subject: Prayer for extending promotional 
benefits to Shri R. Ni.inla,Stenographer 

retiredJ AIR Sllchar(Assam), 

Respected Sir, 

With due respect and hur1e subnission I beg to lay 

before you the following few lines for your sympathetic 

consideration and favourable orders - 

1 • 	That Sir, I entered into service on 23-11-1972 as 
Stenographer(Jr. Grade) at the All India Radio, Silchar( 2½ssam). 
I belong to Schedule Caste Cornrrnity, 

I 

2, 	That Sir, I passed the departmental examinations 

held in August, 1981 for promotion to the post of Head Clerk/ 

Accountant/Sr, Store Keeper as communicated vide DG AIR New Delhi 

Memo No, 2/30/ eo-sII(vol. II) dated 30-12..19 81 (Copy enclosed 

for ready reference a Jnnexure..I). 

3 • 	That Sir, I was given an offer of promotion as 

Accountant to AIR Imphal ( Manipur) vide DDG( NEZ) AIR Guwa ha U 

Order NO.DLX( NE)/Transfer_HC/Acctt./82_83 dated 30-4-22 as comm.. 

unicated vide SD AIR 511 char's No, SLC-1 ( 5 )/82-5/4506 dated 

18_5.. 82( copy enclosed as Annxure..II). But for my personal diff-

iculties I couici not accept .the offer for joining at Imphal and 

I prayed for the same higher post at Silchar AIR, But I was 

informed that it was not possible to post me at Silchar and that 

I was plabed under ban of one year w,e.f. 25-6-82 and that 

/ 	

2/- 

7 
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another post would be offered to me after one year if any 

examination quota comes up., vide DDG( NE ) s Order No DD( 1E) 

Vol.I/II/$ilchar/82.83 dated 13-7-82( copy enclosed 

Annexure_III) 

4 6 	That Sir, I was confirmed in Service as,  Stenographer( Jr) 

at AIR Slichar in a substantive capacity from 231174 vide SD 

AIR Silchar's No, SLC_9( 8)/96_S/2 655 dated 9_290(copy enclosed 

asAnnexure_IV). 

5 0 	 That Si,r, though I became eligible for promotion to 

the pos t of Head Clerk/Acctt, ,yet no offer of promotion was 

given to me within one year which I was anxiously waiting for, 

Irtead of proroting me I was placed under suspersion on 18,4, 83 
and a (1 EL4_ 63) deptt proceeding was ir tituted a gains t me and 

on I 87_ 83 1 was given a charges beet containing 3 (three ) 

articles of charges under Rule 14 of the CCS(CCA) R3les, 1965. 

• 	 - I duly contested these false charges and was Ui timately auitted 

and exonerated fully of all those charges by the Hon'bie President 

of India as corr -nunicated to me and all concerned authorities of 

All India Radio vide Ministry of I&B order No.C-17013/1/92_Vig 

dated 26-7-94 and Directorate Mem No. 6/52/9-Vig dated 18-94 

(copy enclosed f or reference as&ineire_V), In this order the 

• Ministry after coru1tation with the UPSC set at naught all the 

penalties imposed and gave a clean slate to me •  

6 0 	That Sir, in the President 's order it was dearly 

enjoined that the entire period covering the proceeding period 

from 18-4-83 shall be treated as on duty and any p1nitive step 

of any nature against me was utterly forbidden by the 

Presidential order, 

7. 	 On receipt of the President's order aforesaid the 

SD 1IR Silchar passed the following categorical orders in his 

Memo No,SLC_SD...19(22)/95_Vig/7014 dated 30-3.-95(copy enclosed 

asAnnexure_VI): 

. . . • . . 3/ 
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that the services of Shri Nunia will be 
regularised, 

that Shri N,Nunia will be entitled to full 
- 	pay and allowances we,f the date of 

suspension ic e, 18-4-83, 

that Shri Nunia will be entitled to all the 
benefits of leave, pension, LTC etc. during 
the entire Period we,f, 18-4-83 and it will 
count towards increment, 

• 8 	 That Sir, the Directorate is well aware that 
in the prolonged period from 1983 to 1996 several attempts 
were made by the dis cipi mary authority viz, SD AIR $11 char 
to vilify me but every time whether at the hands of the 

ApPelate Mrhrity or the DG or.at the door of the 

central Administrative Tribunal or ultimately at the beign 
disposition of the Hon'ble President of India, I could 
forth.nately come out with flying colours. 

9 • 	 That Sir, it is redless to sunit that owin 

to iris titution of uncalled for spirious deptt. enquiry against' 
me by the Disciplinary Authority causing endless harassrrnt 
to me, I suffered from enormous mental and physical torttre 
whichultirnately heavily told upon my healthfor which reason 
I was forced to go on invalid pension on medical ground which 
I cannot but resent. Copy of the idicai Certificate issued 
by the Standing Medical Board, SMCH Slichar on 18-3-96 is 

encicsed as kinexureYII. 

100 	 That Sir, it is crystal clear that my 
inrocence has been als olutely proved at long last by the 
Pres idential order. Since all benefits were to acctue in view 
of my exoneration f ra any gull t, jug U ce demands that I should 
also get the benefit of promotion in the interim period vis-a 
vis my juniors. In this respect the following instances are 
cited by way of example :- 

. .• . .4/ 



S.hri A. B. Dhar (from exam, quota) 

junior to me was promoted as Head 

Cleric w.e 1 f. 30-1-84 

Shri A.B.Dhar was again promoted as 

Administrative Officer w,e.f. 22-9-94 

and is now poe ted at the ]Doordarshan 

KendraQPPC), Silchar(Assam). 

There may be other cases of supercession, 

but all informations are not available to me. 

ii. 	 Hence, I pray to you, Sir, to extend Justice 

to raeby giving me promotional order with retrospective effect 

from 3o1-84 as Head Clerk and as Administrative Officer w,e • f. 

22-9-94 the date from which my junior Shri A.B.Dhar ( AO.) 

was promoted. This prayed for benefit of promotion will lead. 

to enhancement of my pens ionary amount since I was bound to. 

proceed on inval Id pens ion due to sufferings and ill heal th. 

(i) 	Under the circurmtances stated above it is 

prayed that your honir being the hight authority in the 

Deptt. of AIR would be pleased to appreciate the grievances 

of a poor retired Stenographer in distress and will issue 

direction to the concerrd authorities for issuing my pro-. 

forrna promoElonal order from 30-1-84 (if not from 26-6-83, 

the date of completion of one yèars n) as Head Clerk and 

w,e,f, 22-9-94 as Administrative Officer so as to extend the 

benefit of higher posts on promotion to mitigate my hardshiP 

and also allow me all the consequential benefits to this 

effect to meet the ends of justice. 

It is further prayed that the kind order for 

pment of the difference In pay and pay and allowances may 

also be syrratheticallY passed keeping in view the suffrings 

the to invalidation in the rest of my life period. 

(lii) 	It is also prayed that the resPective autho- 

rities rry also kindly be asked to give rae the enhanced 

pension becoming due on calcilatiOfl of hiher average pay 

resulting from retrosPective promotion. 
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The above kind orders by your benigh authority 

will certainly go a long way in amelio rating the financial 

condition of a Petty Perioner compelled to proceed on invalid 

perion on medical grounds and also will renain a permanent 

healing recipe to the suffering subordinate like n. 

Thanking you in anticipation Sir •  

Yours faithfully, 

Enclo: as above. 

(a. NUNIA) 

Copy for kind inforrration and necessary action to 

1, 	 The Deputy Director General(NER), All India 
Radio,. Chandmari, GuwahatJ. -781 o03. 

2 	 The Station Director(7onal Head), All India 
Radio, Chandrtri, Guwahati7E1 003. 

3 	 The Station Director, All India Radio, 
Silchar_788 001. 
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SeC Rule 42 ) 

Cetril Admistrtve Thuiij 
(JUWAHATI BENCEI GUWAHATI 

ORDER Si-IEET 

APIL1CAT1ON NO.' 	 0F199.  12~1  

App1icnt(s) 	\ 

Resporuient(s 	) y\1A o\ 

Advocate for App11can(s) 
 

'•O 

, 	 \ . ...k..  

Advocaic 	for Respodciit(s) 
• 	 I  \ 	( 

~ J 
27 .8. 	

- 	 Thj a applicj0 	hci 	been £iic 
SJthg cert 	directjos to t 

ts to promote the appUct 
iiF 	he 

post of Head Clerk with effect from 
and thereafter to t 	fuxt 

higher post as per his entjLlenit 

ACCording to the app1icnt he w 	un 
reasonably denied the promotj Oi 	Wh cM 
he ! was entitled to as per la 	The 

submjt 	tha 	to his le 
hewas deijed promotj I 

on because o 	th 
pendency of the departmental proceec1j, 

Now the departmentai proceeding has Oom 
to en end and the app) tcant Was not 
foufld guilty of the charges. In spite o 

that the respondents have nt given 

promotion. Hence the present app)1cat 
We have he ard 	Mr flnharn 	•Le a:' 

couxi appearing on behalf Ot, the 
pp .1.ic, an L 	an 	ME 	A J( .Choud hu ry 	] 

COfl tcl ., 

• 	 ... ............................--•-'•' 
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OA4 128/98 

L1 str i or of the Tribuiml 

• 

y 
/ 
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7.8.98 for the respondents. Mr o 

Sarria submits that because of t),ie in 

action of the respondents the applicant 

submitted Annexure-7 representatJ.oi 

dated. 26.3 .1997 to the Director Gnerai 

All India Radio. However, till now the 

representation has not been disposed of,  
On hearing the counsel for the parties 

we feel it expedient to give a direction 

to the respondents to dispose Of: the 

representation as early as possible and 

at any rate within a period of one macLb 

from today.by;, a speaking order. If th 

applicant is still aggrieved he may 

approach this Tribunal. 

The,appljcat.jor-j is disposed of with 

Lhe above order. No order as to coaLs 

5d/.. JJ CE C!mf!M 

ri EM 3 f:R (i6 MN) 
t-j ••.' , 	 V 	 ;1 

1/ 

•r (J 

t 	 . 1 d• tzti 

• 	 i 
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B F SPEED OST 
C4T C'SE 
JflhtIIi.1(c? 

P&.1S1JLjyJ4jf?4 TI 

No.7/19/98_S,fl/'r 	 New .Deihi, the 23.) .99 
QiIiJCEIiiEMOI4IWjj 

Sub /ec/:. P mer for e.Vte/l(Irfll /ro!noIional benefli,s to Ni.  
teiioiipIier(?i/.),A 11?, Si/cliar(A sain). 

SIir, I?. Nw;u.i iii. /1/COVe IC/el 

 

to CA i (11w0/l(l(/ Iicnc/s s I1(./Cl:ie/7( di. 27,. 9 

128!9$ 117 which ili<:' I/Oil b/c (..jJ I dirCC(Cd to (l1Sj)OC of his represen/alon 

di. 26.3.. 97/)).' S/)C(1IiIig ()ifCC. Il/c r(.'/?lC,VCllia/i 	has heCIA examined in detail and 

d. 	dcc/sion v/the Direciorate is as 

1) Il/i? i 	1/.SU)17 hi t/I. NUll/il /5 not deiiici/, 

/i Sh. Nw,i, is not  

3) SI:. Nw i/a had not accepted pro/no/ion. He had to he debarred from 

j ?/'.uil lflfliOJ' 0 pi'ivd of .n,u' ' or w. ef: 25.6. r2 by order di. 13. 7. 2(Ani)'.viirc 1lI iv b.c 

J/ciicc, he /nf/icd his i/gut for appointuient on the hcisis of that 

jiicfrc/' 1 I/St. 

21- 

Ge~ 

-.-. .-..--..- -...... ... 	 . ... -.-.-- 
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4)/ic was /io/ciinç the post of S(enogiaphe.r and lie/icc as per GovL 'S /nst)/C(k)fl 

lie H'(JS (.'i')Ii/llIlie(l ii? that giade. 

.')i1t die Iliac: of ( 	,nid ,ioo;i iii I 98/ only one Vacruic)'  

wa.5 /10/1/Ic! 1 iiiicl,' JXa/1I:!1c)f ia/i t/UOtU (2/id five CG/lCildOtcS f/On! /\T)/fJl..J'cS't 1PCI'c! 

If iiJiif;c'/. ili ti ('re O.M. /1. 1.?. / )iiar, 2)8/i. 1?.l\Ti117 ia('(), 3J8h. j1jj1cJcJj;l(n. 

4617. 13.P.Chakrcn'adi 5)8ii. I). K.Das(S(7j. Sh. Dhar and S/i. Nunia were /Jrec 

ap/?oiI1(1/:cIu in 4iiii and June '82, but hot/i. of them decli,ied and were c/charted /,r 

fI/?)ipj(iii()JJ fOI a ycii/. f/i. Bhi(;IIar/ea faa/ lefi  the a'epa/'Iinenf for his bc/fe,' avc'nuec and 

conc'cque;:ifv the ilex! in Sc! nJ( iray i.e. S/i. 13.1'. Chakva,iz and S/i. L). K. Dci': iv',' 

0jU/(.((/ i/ic pi'utiio(io/7. Furdicr fl/ic!?! (iIi(1(he/' V(ICCI17C)' O1ii(.//1 C. occii,'icd if was oNred 

to 5/i. ,1.8. /)/ulr oh,  31. 1.81. ktcn / !lieic! tvc:s no vigilance Cove ogainst li/in, Sit. Nwia 

would /Ufl'L' to ivail (iii longer to get his f/romo(iO/i until 5'hi. 1.). K,/)as gal proiuid us 

A. 0. in 1994. 1 /w,'cfui', S/i. Niiiiia 's a((eIiipIc in the pel/(Thii to mix up his proiiiola 'ii 
apr 

n/liz (he vigilance case are no(juc(ifu.'J.  He lost his promotion because of/i/s r f/isai to 

accept ileira,isfa' as arcs 11ItJ?Il)11111 0fl. 

6. 	i?eJu.va/ of J)/0/1U)fidflJ b 	/,. Nunia in /Lcc/f war not a pui illive step as cla/nied by 
/ 

iiiiii in (lie /?C/itIi i'vIi'iiiit No. S'LC-SD-19(22,)/95-Vig./7014 dL3O,3.9.5, 	Siaz'io,i 

j_)irecio; All odin )?aclio, Si/char had s/alec! (lici( 3/n', .l'lwiic 'r service ;'i/I be 

I/ui/ hc' will he entitled to full pay and a!1oi'ancc.c w.e.f_/8.4.83 and a/i 

beiie/Its of leave, pension, iJ'C etc. during the entire 1e,'iod w. e.f 18.4.83 and it will 

cOil/it Ic) uarci' i?7crcan(';i(. Staiioi; l.)i,ecior, All liulOt l?adio, Si/char had not iiie,ilionc'd 

wirihi';g uI'ulI( i'e.vtrci.r/)cctIivC /iroiiialio/i. 7/ic proniO(tOfl f/ct /7Fepared in 1981 cannot 
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/cmain  

icw of )i'/laf is •faf/ (I/J(JP(', II IS 11(11 fJ(?S5//)/( 	the /Iranu)f 1(111(11 

hcie fit to SI,. Nui wit/i /c(1u.ecIive effect, 

- c---5 

(A. N. Bardaj'a r 

	

Di'. Direerci of A difpj(,'i!0t, (W 	) 
"7iij 1?.. j\1f) 1/ti 

All l/I(i/U 1tith, 1/C/kIr 



IN THE CENTRAL PJDMENISTRATIVE TBLBUNAL 	 '- 

	

GUWALLLTI BENCH 1: GUWAIiATI. 	 rj 

Shri Rubia Nunia. 

,1_sIIerv4 / 

sLiJ 	Unien of India & Ors. 	, 

AND 

v 	 IN THE NATTER OF 
, 	 -- 

c- 1itten statements submitted by the 

1spandents. 

Before subiitt1ng para-wise written stateients 

the respondents beg to submit backgrsund of case, which 

may be treated as a part if written statelent. 

(WICKGROUND OF THE CASE) 

19 	That the applicant pr.coeded on vslun$az'y retire.. 

lent ( invalid pension) with effect from 18/3/1996 and 

after a period of two years from the retir.iient he filet 

OA N9..128/1998 which was diepssed of on 27/8/1998  by the 

Honable fribunal directing the respondents to give 

speaking *rier to the petitioner is representation dtd. 
11 

26/3/1997.Acc;rdingly speaking order was issued. 

2. 	That to get jib for his son on compassionate ground 

the applicant several time had coae to Guwahati but the 

petitioner did net agitate any point or did not file any 

case till, his son get appointhent on compassionate 

ground thus the allowed to pass liiitatien period. 

cntd...P/2 
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3. 	That the petitioner filed the z instant OA 

No 168/2001 after a period of about 2 (gwo) years fran 

the receipt of the speaking orders. 

If. 	That he Gild nsi claic his promo tion befirs his 

retirement and also not within the liiiitation period. 

Ixmdiatelk after exoneration of all carges Ivy te 

Han'ble President of India in reh 1995 the petitioner 

•pted for voluntary retiement en medical ground on 

/1211995 and accordingly he retired from services with 

effect fran 1813/1996. 

501. 	That the petitioner, Sh.ri Iibia Nunia formerly 

Stonographar, AIR, Silchar(new retired) has claimed in this 

case for his irèferma prsmotion to the post of head Clerk,' 

Accountint and then to the'post of Adninistrative Officer 

with effect from the retrospective dates. 
41- 

It isAdenied  that the petitioner while serving in 

AIR, Silohar had qualified hirs elf in the Departmental 

examination he].d in .ugust 1981  for ja promotion to the 

post of Head CLerWAecountant against examination quota. 

He was accordingly offered the proirtion to tine post of 

CLerk/Accountant An (ay 1982 and posted te AIR,Imphal 

which he declined to accept. ConsequentlyiS lie forfeited, 

his right of appointment on the basis of the result 

declared on 31/12/1981. The respondent beg to state thit 

the order dated 13/7/1982  of the Daptt DDG(NER,AIR, 

Guwahati was issued erroneously and inadvertently since 

the idea of debarment attracts in the case of prazotion 

offered on the basis of sónierity cun.s4itness as per 

instructions. Hence, the debarnt should not attract in 

Cntd...P/3. 
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the case of proeti9nJappointhet against exa.quota 

vacancy. TIrefer. the question of 	notion/appojntrnt 

of the applicant does not arise. 

5.30 	That the petitioner's claim that due to the zanUmmo 

continuance of his disciplinéry proceedings for more than 

12 years from 1983 upto Mrch 1995  before different 

authorithes, he could not be considered for prom3tien 

by the DPO during the said period is not correct according 

to the t'ø sense of the tern.. He actually lost his 

promotion as a result of his refusal to accept promotion 

at AIR ,Imphal. 

Inspite of g.tting all benefits from the department 

in view of Hn'ble President's decision, he again filed a 

4  O.k. No-. 128/1998  in the Hon'ble CAT9 Guwahati2 years 

after be proceeded on voluntary retirement (invalid pension) 

with effect from 18/3/1996. As per the direftive of the 

ifeneble CAT passed in this case on 27/8/1998,neeessary 

speaking order was issued to the petitioner's representation 

dtd. 26/3,'1997. 

The respondents also beg to state that the petitioner 

has been unnecessary clubbing together his disciplinary 

proceedings and promotion in the instant case and 

repeatedly has attempted to blare the departient that he 

was forced to go on invalid pension. Therez was no single 

instance where the petitioner was ever asked to take 

voluntary retfrezent rather the department extended all 

permissible helps for his better treatment outside his 

station. Ultivately, whenever the petitioner hiaseif 

c.ntd. . . 
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subnitted his option for voluntary retirement in support 

if ]dical ground, the departierit had to accept his option. 

It may be worthwhile to nentien here that the the  

petiMiennr iediately after retirient has managed 

compassionate. appeintitent for his son in the departhent 

and then only the petitioner has been representing and filing 

repeated cases in CAT for getting undue benefits of promotion 

When he ceased to bean eplyee of the departhont. 

It is surprised to see that after a period of about 

2 years from the receipt of the speaking order as per the 

directive of Hon'ble CAT on 27/8/ 1998 in OA N.-128/19989 

the petitioner has again filed the instant case in Biniblo 

CAT. 

The respondents further state that the petitioner 

has also represented again to the Bin 'ble president of India 

vids his representation dtd. 19.3.99 for getting the 

promotional benefits as claimed by his in the instant case. 

Necessary csixients/nförmation were also f•rwarded to our XU 

Itghor Authorities for •nward submission to the 1in' ble 

PreSident s  however the fact Li of his representation is 

still unknoA to the ziii respondents. 

Tie respondents humbly state that the applicant 

declined the promotion once he for tfeited his claim of 
419 

pr.metion/app.inthent on the basis that select listhe 

iimediately pr•ceeded. In voluntary retirement on medical 

ground after exoneration of all charges by the lion' blo 

President if India in Wrck 199,  tkoreiC*t for, the 

question of offering his prontien did net arise. lie was 

csntd... .P/5 
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however, paid full, pay and a llOwance with effect from 

18f4/83 with increiental benefits etc., besiles extending 

other benefits of leave,pensisn LTC vide SD,AII,Silchr 

eo N- SLC. SD.19(22)/95-Vig/ 701 t. datsd3O/3(95.SD,  AIRS 

Silchar had net nentioned about restr.speotive pr.otien 

as the pr.*tieri list of 1981 cannit be kept for 11 years. 

Therefore, the petitioner's claim if preforma pr.nttiin 

after lrch 1995  was out if question. 

- 	 PAEA WISE WRITTEN STATE4ENTS SUTTED BY THE 

tEsioNDENTs 

i • 	That with regard to para- I to t 1. in O.A. the 	- 

reap.ndents beg to •ffer no crents. 

That with regard to para 4.7 in 0.A* t 

respondents beg to state tkiat,.rr.neausly & initvertently 

tie petitioner was debarred fxsa proiatien for a period 

Of one year from /6/82 to 25/6/839 he was not offered 

pr.oti.n again after 25/6/83  as no debax'nental was 

actually applicable on the exar.nation quota candidate 

So his contention in this pax4a is not correct. 

That with regard to paras 1f.894.9 & Li..IO in 

0.-A. tIW respondents  beg to if fer no csnients. 

That with regard to para 4.11 in O.A. the 

respondents bet to stats tiLt his stateEent ifvicttk 

if vendetta and vilification is noti proper when the 

disciplinary proceeding was initiated under Ibfl.ii.11. of the 

CCS(CCA)iles,1965 by the appropriate authority. 

cantd. . .P/6 
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5. 	That with 1egard tè para - 4.12 in O.k., 

the respondents beg to state that the medicalhist.ry 

given by the petitioner is unwarranted in his case since 

there is no grievence/complain against the authority so 

far his treatnen t was concerned and all psssbie and peru.-

Ø.ssible assistance were extended by the departnt. 

6. 	That with the regard to para. 4.13 of (LA., 

the respondents beg to s tate that the petitioner s statent 

Of aedical history and thereafter his proceeding on invalid 
PlenSiOn(Valuntary retirment) afl 18/  31 96 is unwarranted *  
ttter he was fully exOnerated f'n all charge by the 1n,ble 

hesidt of India in h.rch 1995, the petitioner hiise].f 

dubnjtted an application dated 1V1 2/95(x..I)f.r vi].untary 
retireont on nedica]. ground. From his application it 

wsu]A be seen that the petitioner as determined and 

interested f&r the retirejt,ent k8mazu when expressed hi 
inability to continue any core in the service. The authority 
however referred for a edical beardi s opinion regarding 

t1W extent of his inialitity vide SE,AIj,Silchar letter 

N•. $Lo.21(5)/96_s () dtd.8/1/96(Ex1.2). It is snly on 

rócejpt of the Eledical exazanation report frog Sil char 

1bdical CUege Hospital vide letter 

dtd.2213/96 (Ec-3), the potitionorts opi.on for voluntary 

retirenent was accepted by the department. In the ftdical 

report as we].]. as in jais application dtd. 4/12/95 no 

where the departntal victiElzation in view at disciplinary 
Proceedings was wntioned., So his contention of forced 

rotirent does net arise. 

Oentd....i/7 
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70 	That with regard to para - 11-.14 øx OA, the 

$spondents oeg to state tiLat in addi tiora to the coruonts 

goven againgt Para • 4.13, the respondents vehoiently I 

objects.to the petitioners contention that he was deprived 

of the proroticn to the post of Head Clerk/Accountant. But 

tle respondents states that this was not eainly due to 

pending of the disciplinary case against the ptitioner. 

The reason Tor that was that he declined to accept the 

procotion offered to hii, he fcfieted his clairi for 

appointhent/procotion to the pe$t of Hc/Acctt. an the the  

basis of result of Departnental oxazinatien held in 1981. 

Thus, the order dated 13/7/82  issued by the Deptt. is 

erroneously and inadvertently, as there was no provision 

for debaz'in t of a candidate who civalified  who qualified 

the Depgrtiaental exaiination. 

	

v 
8. 	That with regard to paPa - 4.15 in OA, the 

respondents beg to state that the Station +Directer,AIR, 

Silchar was not the corpetent authority to give prenotion 

to the petitioner after he was fully exinea.ted on 30/3/95. 

His contention that Shri A.B. Dhar was Junlor to the 

petitioner is net correct.'In view of petitioner's 

refusal to accept prototion at AI1,Izphal, when offered 

he was not further offered prozxtion. 

cOntd...P/8 
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9. 	That with regards to para - 4.16 in CA, the 

respfldents beg to s tate that the petitiener,s proeotien 

with effect froi /O1/84 as Head Clerk and with effect 
from 22/09/94 as .ministratjve Officer does not arise 

St 

	

	 since no more post of Head ClerWAcoitant was 

available under examination quota and once he refused to 

accept the promtien to the post of H.W.Acctt, he lost his,x 
claim 	 The decision of the Deptt for his debar, 
zent was taken erroneously & inadvertenUy. 

100 	That with regards to para - 4.17 in O.k., the 

PCspodents beg to state that the petitioners cntentie 

that he was corpe1jed to pr.eed on invalide pensiob 
is not based on any supported documents, Rzther in the 

referreing letter by S.A1a Silehar dated 8/1/96(1±..2) 

to Medical Board, it was clearly mentioned, he is 

perforir1ng his duties satisfactorijy, Thus it would be 

seen that his appointing authority was intereseted for 

his continuing in service. 

110 	That with regard to para - 4.18. in O.k. the 

respondents be to state that the petitioners contention 
is tetafly false and fabricated. His representation dated 

2613/97 was duly dispeed by a speaking Order of the 

Read of Department i.e. Dreator,AII, New Delhi vide their 

letter - 7/19/98.3.11/68 dtd. 25/1/99(Ex-4) received by 
the petitioner on 512/99 (.5 as per directiie of the 

Renible CAT, Gwahati. in CA No- 128/98 passed on 27/8/98. 

Contd.. .1/9 
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That with regard to ara - 1+.19 in CA the 

respondents beg to •fer no coriierits. 

That with regard to para -4.20 in CA, the 

respondents tat beg to state that 1Jm it is not denied 

that a pest of Head Clerk/Accountant fell vacant on 

31/1/198,but against it ri A.B.Dh&1' was proioted 

genuinely from the selected list.Jhsre was no vi&lation 

Of narns in offering the promotion to Shri A.B.Dhar instead 

of tie petitioner who declined once to accept proPlotion. 

That with regard to para - 5.1 & 5.2 in CA, 

tie respondents bog to sthte as the recruithent rule is 

changed rendering him ineligible for promotion as per 

select in list of 1981  and also the petitioner immediately 

proceeded on retirorienon 18/3/1996  the petitioner was 

not entitled or any promotion. Therefore, tie petitinerts 

attezt to mix up 1kiz his promotion with vigilance cqse 

is not justified. 

15. 	That with regard to pars 5.3 & 5.11. in CA the 

respendents bog to state that the petitioner's csntentien 

that he was conpeiled to 4al go on invalid pension is 

not correct when he himself applied for the same. It is 

worthwhile to mention that after his invalid pensiøn 

from 18/31 19961 he managed compaionate appointment for 

his son in the same department and only after such 

ackiioverierit, the petitner has net left any corner 

to get undue advantage of prefcrma promotion after a period- 

contd ...P/iO 

I 



It 

- 10 - 

of about 2Ø pars and creating unnecessary harassment and 

problems for the respondents as well as for the 

departhent as a whole when be is ceased t.be an 

oEplsyIe after retirement. 

16. 	That with regard to pxa 6t. 12 the 

respondents beg to offer no cetients. 

V e r i f i C & t i S El. .... 
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VERIFICATION 

1, Shri H. Thangivaia presently working as 

Selection Grade Station Director be du'y authorized and 

competent to sign this veriflcation, do hereby solemnly affirm 

and state that the statements marie in para 

are true to my knowledge and 

belief, these made in para ........... ...  ......................... being matter 

of records, are true to my infortnation derived thereform and 

the rest are my humble submission before this Hon'bie 

Tribunal, ! have not suppressed any material facts. 

And I sign this verification on this 19th day of June 

2002. 

Th  

Station Director. 
All India Radio, Gwahati. 

Deciarant: 

tatiC)ln Ci'ct" 

Alt 14& adAO Guwatlati. 
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IN THE CENTRAL 'AI4INiSTMTIyE 'TRIBUNAL z GUWAHATI. BENCH 

AT GUWAHAI 

QRIGINAL APPLICATION NO.. 168 OF 2001 

Sri Rabin Nunia 

-Versus- 

Uni•n of India4 and 

Others 

H 

... Applicant 

Resp•ndents 

IN iTHE MATTER OF * 

Written statement and Reply theresn 

filed by the applicant. 

1-- 

The humble applicant most respectfully 

Sheweth s- 

To 	That the applicant filed O.A. N•. 168/2001 

bef•re this Hon'ble Tribunal praying . for giving direction 

to the respondents t, give the notional premtion to the 

post of Head Clerk/Acc.untant w.e.f. 30-1-84 and also 

Administrative Officers w.e.f. 29ii9.94. In the $ aid 

application .resp9ndents (Prasar Bharat.t) filed W.S.; 

(written statement) • The statements which are matter of 

records are admitted by this applicant. Rest of the 

statements which are not specifically admitted under 

this affidavit are hereby denied. 

29 	 . That it is a fact that the applicant retired 

on 18*3-96 on medical invalidity after completi.n of 

Contd. 
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process. It is also a fact 
I that the son of tie 

applicant was provided a j•b en csmpassi.nato greund 

under the schne of the authority. 

3, 	That the applicant states that on 18'6-2 001 

the app],jcant• filed O.A.No.j6$/O1. It may be menti.ned 

here that the applicant in 1998 filed 0.A. No4128/98 

and this Hen'ble Tribunal directed the respondents to 

dispose of his representation dated 26-3.97by passing 

a speaking order with further observation that if the 

applicant is stil 1 aggrieved he may approach this 

Hon'b1eTribu1. By order dated 25.-1-99 i.e. after 

expiry of five (5) months representation was disposed of 

violating the order of this Hon'ble Tribunal because 

H.n'b],e Tribunal directed t pass order within a peri•d 

of one moith, The respondents accepted the su1zission 

and the statements made in the representation, It is 

absolutely incorrect that the applicant f•rfeited his 

right of promctjo. After getting selection the respondent 
transferred six (6) persons including the applicant by 
order dated 30.4.829 The applicant and Shri A.B. Dha.r hoth 
of them declined and as such debarred f rim premetion for 
one year. 

In the meantime the applicant Put under 

auspensj w.e.f. 18-4.83 and Srhi A.B. Dhar who was 

junior to the applicant promoted by order dated 31-184, 

it is absolutely incezMect that the applicant lost his 

promotional avenue from his refusal. The matter of promotion 

Contd, 
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dated 30-4-82 ja very much specific that if any of 

the premitee does not accept he willbe plaäed under 

ban for a perid of one year and an if fer will be made 

only after banned period s  

In the promotion order dated 30.i.4-.82 name of 

applicant appears at Serial No.1 and name of Shri).S. 

Dhar appers. at serial No.4. It is categorically stated 

that the applicant j.ined in service as Stenographer on 

23-11-72 whereas Srj A.B. Dhar joined on 1-2-74 as L.D,C. 

Copy of the order dated 3064-82 is annexed 

• 	as Annexure. 

so 	-.That the applicant states that by letter dated 
cMr& 12-5-82 Shri A. B. Dhar was .fo3d$ pr.tjen to the 

post of Accountant and the same was declined by Shri. Dhar 

and intimated by . applicati•n dated 5-6-82 which is 

referred in letter dated 8.6-82. 

Copy of letter dated 17,.5-82 and 6-82 

are annexed as AnneEure B & C respectively. 

6. . 	. That the applicant begs to state that Sri A.B. 

* Dharb....his application dated 27-12-83 requested the 

authority to give him prometion to the :p•st of Head Clerks' 

Accountant/Senior . Storekeeper. Since the applicant was 

at the relevant time under suspension Sri Dhar was 

Pr meted w.e.f. 30-1-84. In fact Sri Nunia ought to 

have been promoted to the post of Head Cler]c/Accountant/ 

Senior Store iceeper as he was/is senior to Mr.A.B. Dhar. 

\ 

Centd. 



Copy of aPPljcatjonated 27-12..83 filed by 

Shri A.B.. Dhar is annexed as Annexure ,D. 

7, 	That the aPPlicant begs to state that it is 

abs.lutely incorrect that the applicant was not 

qualified for prcm.tj.n. In fact vjde Annexure1 dated 
3012-81 isapparently clear that the OPPlicant was 

selected at serial No.6 under P11 N6.216 under the 

prom.tjon order itself indicates that the applicant 

not forfejted5 right of promotion •n refusal for personal 

difficulty but one year ban was imp.sed It is also 

absolutely incorrect that..  Annexure.3 Memo dated 13-7.42 

was issued err.r.eously because the order of prom.ti.nJ 

appointment dated 304.42 supports the contents of 

order dated 137.42. The statements is misleading to this 

Hon'ble Court. The applicant reiterates that due to 
disciplinary proceeding against the applicant he was not 

prcm.ted. If declined or refusal frfeit the avenue of 

promotion then it ought t• have been equally applicabl.e 
in case of Sri A.21 Dhar because he had a Iso declined 

to accept prsmtjon which is apparent from Annexure..0 & D. 

8. ., ,. That the applicant beg to state that bnble 
President of India referred the case of the applicant 
before the U.P.S.C. and U.P,S.C. adviced to stand the 

order of settii.g aside of penalty of the applicant and 

further advised not to hold fresh inquiry and also to 

refund the amount recovered from the applicant allegedly 

misappropriated by the applicant. Accordingly by order 

Centd, 
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dated 26-7.94 the Hn'ble President of India orders 

that (1) setting aside of penalty impesed upon the 

applicant shall stan8 (2) No fresh inquiry shall 

be holds (3) The amount,fL.T.c. recovered f rem the 

applicant should be refunded. Accordingly, the Station 

Director by his •rder dated 30.3.95 passed srder as 

foll.we :- 

That Shti Nunja's services will be 

regularisea. 

That Shri IL Nunia will be entitled, for 

full pay and allowances w.e. f. date of 

suspensjen.j.e. 18-4-83. 

That Shri Nunja will be entitled to all 

the benefits of leave,pensjon, L. T.C. etc. 

frcmthe date of entire period i.e. fr*n 

18.483 with immediate effect, 

And as such the respondents cannot deny service condition 

like promotion to the applicant, 

10, 	That the applicant was appointed as Stenographer 

(Junior Grade) and joined on 23-11-1972 at the Scale of 

9130/-.t.32O/whjch was revised to ..330/- to .560/. 

w.e.f, 1-1-1973 and .1200/- w.e.f. 1-1-1966. Shri A.3. 

Dhar was appointed as. L.D. c. and joined in service on 

1-21974 in the Scale of Rs.110/- which was revised to 

Ps,260/- to I.4.00/.. w.e,f. 1-1-73 and Rs.950/... w.e.f. 

1-1-1986, 

Contd, 
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QIflCEOF'i1W iYi11TOGENERU. 
ALL INDL4 RADIO, GUWA!L4T1 

No. D.DG(N E)ITrans. HCIACCTTI82.83/3247 	 Dated 30.4.82 

RASFEWAppoJIffNLENJoMDER 

Following appintnienis and Transfers are ordered with immediate effect - 

rresent rusting 	 New Place of Posting 	Remarks 
1 Shri l Ntma, Steno AIR, 	Acctt AIR, Imphal 	Examination 

Sikhw 	 - 	 ('andi1it 
2 Shri B P. Chakravarty, CG-I, Acctt AI1, Silchar 	-do- 

AIR, Silhiong 
3. Shri S. iShattachariya Steno, 	Senior Storekeeper Al R, 	-do- 

AIR, S.Iichar 	 Kohina vice Shri Mahadev 

—4.. ShriA;B. Dhar CO-I ., AIR, 
Silehar 
Shri K. Kalita, Ad-hoc Acctt, 
AIR, Tawang 

Shri D.B.Choudhury, CO-I 
CCW, AIR, Gauhati 

• Sharma transferred to AIR, 
Gauhati 
;Acctt. AIR, Tawang 

CG-I, CCW, AIR, Gauhati-3 

Posted as CG-I to AIR, 
Shillong vice Shri 
B.P.Chakravartj transferred to 
Silchar 

He. will leave Station 
only when Shri A. B. 
r Joins 

It may be noted that if any of the Examination candidate does not accept this offer he will 
be placed under a ban for a period of one year and an offer will be made to him only after 
that period if any examination point is available He may note that in such an eventuality 
he will be iumor to any candidates appointed before him Shri D. R. Sharma(Ad-hoc) 
CCW is now regularised and shall join as a regular accountant with effect from the date 
he takes over and be on a probation for, two years. 

CC4-1- Sd!- 
(.J. D. BAVEJA) 

DY. DIR1CTOR (ENERAL 

Copy to SDAiR Gauhati wi 
82 lbr itiformatioh 

Copy to :- SD: AIR:Silchar. 
Copy to S E: AIR:Imphal. 
Copy to SD: AIR:Kohima 
Copy to..:- SD AIR:Tawang 
Copy to :-SD: AIR:Shilloig 

th reference to his letter No 24(3)182-S dated 27th129th  April 

Sd!- 
. 	 .

. 

 

Q. D. BAVEJA) 
.. ... . DEPUTY DIRECTOR GENERAL 



Cnvernrnent of !ndh 
All India Radio: Tawang 

TWC 1(4)/81-82-S/861 
	

Dated Tawang the 12th  May, 1982 

OFFER OF APPOINTMENT 

n. accordnce with the Transfer, order no. DDGNE)/TRANS.HC/ACCTT/82.83./3247. 
Transfer dated 30.4.82 from the Deputy Director General (AIR), All India Radio, 
Guwahati, Shri A. B. Dhar, Clerik Grade - I, All India Radioi, Silchar is appomted to the 
post of Accountant on regular basis in the pay Scale of Rs 425 - 700 at All India Radio, 
Tawang with effect from the date he reports for his duties at this Station.. 

In the event of his willingness as Accountant he should submit his acceptance to the 
undersigned on or before 15.6.82. 

SlJ- 
(P. D. SHTRA 

ASSISTANT STATION, DIRECTOR 

Shri A. B. Phar 
Clerk Grade - I 
All India Radio, Siichar 

Copy for information to :- 

1. The Sttion [.irector, All India Iadio, Sil.char, is requested to relieve Shri A. B. Dhar, 
CG - I immediately so as to enable him to loin his new assignment 

2 The Deputy Director General, (NER), All India Radio, Gauhati with reference to his 
order Nj. DDG(NE)II HC/Acctt/82-83 dated 30.4.82. 
The Station Director, All India Radio, Gauhati. 
Personal file of.Shri A. B. Dhar. 

SdIPflSFHR 
ASSISTANT STATION DIRECTOR 
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SLC-1(5)/82-S/5057 - 58/966 	 Dated Si1chàr the 7th  June! 82 

To, 
The Assistant Station Director, 
All India Radio, 
Tawang 

Subject - Appointment in the grade of Accountant 
Rëfèrënóë - YOur erid6r§errierit Of Order NO. TWO - 1(4)182-83/861 .dätëd 12'  May/82. 

Sir, 

In continuation of this office letter of even number dated 1 J une, 1982 on the subject 
mentioned above. 

It is stated that Shri A. B. Dhar, Clerk Grade - I at this. station who s under order of 
transfer on promotion as Accountant at your Station has mtmiated his mabihty to the 
offer vide his application dated 5-6-1982. 

The application submitted by Shri Dhar is also sent herewith for information and 
necessary action at your end. 

Yours faithfully 
SdI 

(T. R MALAKAR) 
STATION DICT.OR 

End.- As abOve 

SIC-i (5)/82S/ 
	

/Dated j  Silchar the 7th  June/82 

Copyto: 
The Dy. Director GeneralSR, All India Radio, Gauhati together with a copy of the 
application dated 5 6 1982 submitted by Shri A. B. Dhar, Clerk Grade -1 at this 
Station who is under order of traisfèr on promotion to AIR, Tawang 
The Station Director, all India Radio, Gauhati for informatiott 

Sd! 
(T.R. MALAKAR) 
STATION DIRECTOR 
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